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DeEMAND No. 100—STATIONERY AND
PRINTING

“That a sum not exceeding
Rs. 8,19,11,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the ycar ending the
31st day of March, 1962, in respect
of ‘Stationery and Printing’.”

DemanNnp  No. 101—MISCELLANEOUS
DEPARTMENTS AND EXPENDITURE
UNDER THE MINISTRY OF WORKS,
HousING AND StPPLY

“That a sum not cxceeding
Rs. 60,91,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in coursc of pay-
ment during the ycar cnding the
31st day of March, 1962, in respect
of ‘Miscellancous Departments and
Expenditure under the Ministry of
Works, Housing and Supply’.”

Demanp No.  138—DeLHI

OuTLAY

CArITAL

“That a sum not cxceeding
Rs. 11,19,52,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the ycar ending the
31st day of March, 1962, in respect
of ‘Delhi Capital Outlay'”

DeMAanD No. 139—CariTaL OUTLAY ON
BuILDINGS

‘“That a sum not cxceeding
Rs, 8,88,25,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of ‘Capita] Outlay on Buildings'.”

‘Depvanp No. 140—OTHER  CAPITAL
OUTLAY OF THE MINISTRY OF WORKS,
HOUSING AND SUPPLY

*“That a sum not exceeding
Rs. 2,17.21,000 be granted to the
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President to complete the sum
necessary to detray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of ‘Other Capital Outlay of the
Ministry of Works, Housing and

(N1

Supply’.

15 18 hrs,

MINISTRY OF IRRIGATION AND POWER

Mr. Deputy-Speaker: We shall now
take up for discussion and voting the
Demands for Grants under the control
of the Ministry of Irrigation and
Power. Six hours are allotted for this
Ministry also. The usual time limit
and other proccdure would be follow-
cd. The time limit for speeches would
be 15 minutes ordinarily except when
it is desired to be extended by a few
minutes more in the case of group
leaders or the first spokesman of each
group.

There is one other thing I have to
mention. I have received intimation
from a good number of hon. Members
that they are in a hurry. Some have
stated that they are leaving the station
today and that they would not be here
the next day. So everybody wants to
go away after making the gpeech. I
have only to express my inability, be-
cause I shall have to arrange the
priorities even among the “hurrys”.
Therefore, if hon. Members do not
have what they desire, they will ex-
cuse me.

DEmAND No. 64—MINISTRY OF IRRIGA-
TION AND POWER

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 22,03,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1982, in res-

pect of ‘Ministry of Irrigation and
Power".”
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DemaND No. 65—MULTI-PURPOSE RIVER
SCHEMES

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,49,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of ‘Multi-purpose River Schemes’.”

DEMAND No. 66—MISCELLANEOUS
DEPARTMENTS AND OTHER EXPENDI-
TURE UNDER THE MINISTRY OF IRRI-
GATION AND POWER.

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,28,73,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of ‘Miscellaneous Departments
and Other Expenditure under the
Ministry of Irrigation and Power'.”

DeMAND No. 127—CaAPrTAL OUTLAY ON
MULTI-PURPOSE RIVER SCHEMES

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,06,85,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
d1st day of March, 19862, in respect
of ‘Capital Outlay on Multi-pur-
pose River Schemes’.”

DeEmMAND No. 128—OtHER CAPITAL
OUTLAY OF THE MINISTRY OF IRRIGA-
TION AND POWER

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 11,26,75,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come In course of pay-

14 (Ai) LSD—s.
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ment during the year ending the
81st day of March, 1962, in respect
of ‘Other Capital Outlay of the
Ministry of Irrigation and
Power.”

Shri Muhammed Elias (Howrah):
Mr. Deputy-Speaker, Sir, I shall begin
with the demand of the West Bengal
people for the immediate construction
of Farakka Barrage to save the
Hooghly river which is becoming a
great threat to the Calcutta Port as
well as the Calcutta City. This ques-
tion has been discussed a number of
times in this House. Whenever this
question was raised the Minister used
to assure the House that this question
would be considered and the construs-
tion of Farakka Barrage would be
taken up by the Government.

Sir, I do not want to repeat the need
for the immediate construction of
Farakka Barrage because it has been
stressed in this House time and agaln.
The only thing that I want to point
out is that the condition of the
Hooghly river is very fastly deterfo-
rating. Now even 5000 tons to 6000
tons ships cannot enter the Hooghly
river at Calcutta Port. This is a great
danger to Calcutta Port. If the
Calcutta Port dies due to want of
completion of this Farakka Barrage,
then the whole of Bengal will die, and
if Bengal dies it would be a great
danger also to the whole of India.
That is why I wish to ask the hon.
Minister to state the actual facts as to
what is happening, what is the reason
for not taking up this question so far
and why the Government is not seri-
ous of taking up the question of con-
struction of thec Farakka barrage to
save the Hooghly river. Calcutta port
is a port which handles 80 per cent of
the cargo traffic of India. If this port
s dead, it will be a great loss to India
also. I do not want to make further
comments on this. I would only re-
quest the hon. Minister to state the
actual facts when he replies.

Coming to the question of irrigation
and power, I want to make certain
observations. This is one of the most
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important Ministries. Without power
and irrigation, our country cannot
advance. Agricultural and industrial
development is dependent on power
and irrigation, and that is why, after
Independence, when big brojects like
the Bhakra-Nangal, DVC and Hirakud
were taken up by the Government,
great hopes and enthusiasm were
created among the millions of people
of our country. But with the comple-
tion of these projects we find that the
hopes and enthusiasm have vanished.
What ig the reason for this? Because
the expectation of the people has not
heen tuilfilled with the completion of
these projects. 1 am not saying that
these projects have not brought any
results. Considerable achievement has
~been registered, but the expectation of
the people has not been fulfilled.

Let me now quote from the DVC
Act—I am first taking up the DVC be-
cause it is one of the biggest projects
with which my par{ of the country
is more concerned, than other projects
—and invite the attention of the House
40 section 12 of the Act wherein it is
mentioned as follows:—I am referring
te the objects:

“The promotion and operation
of schemes for irrigation. water
supply and drainage;

The promotion and operation of
schemes for generation, transmis-
ston and distribution of electric
energy, both hydro-electric and
thermal;

Promotion and operation of
schemes for flood control in the
Damodar river and its tributaries
and the channels, if any, excavat-
ed by the Corporation in connec-
tion with the schemes and for the
improvement of flow conditions in
the Hooghly river;

The promotion and control of
navigation in the Demodar river
and its tributaries and channels,
if any;

The promotion of afforestation

and control of soll erosion in the
Damodar Valley; and
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The promotion of public health
and the agricultural, industriai,
economic and general well-being
in the Damodar Valley and its
area of operation.”

The first stage of the work is over.
Nearly Rs. 100 crores have been spent,
but what is the result that has been
achieved? That should be analysed.
The time at my disposal is very limit-
ed and that is why I shall not be
narrating the whole thing, and shall be
very brief. Let me first take the
question of irrigation. In the Plan the
programme was to make irrigation
canals to the length of nearly 1,550
miles out of which 85 miles would be
navigable. According to the pro-
gramme, water was to be given to 10
lakh acres of land for irrigation. But
now, they are claiming that they have
supplied water to about seven lakh
acres of land, from these irrigation
canals. I do not know wherefrom
these figures have been given, because
the DVC is not distributing this water.
Water is given to the West Bengal
Government and the West Bengal Gov-
ernment is distributing the water, and
they do not have any statistics to show
how many acres of land are under
irrigation by the water supplied
through the DVC. The Government
has not also calculated the yield of
crops. Before distributing this water
to the DVC area, we must also calcu-
late what was the quantity of crops
and we must know what has been the
yield of crops after distribution of the
DVC water. Statisticy to this effect
are also not available.

From the experience of food short-
age in West Bengal we find that there
has been no improvement in the situa-
tion. This year, a little improvement
has been noticed but that is not be-
cause of the DVC water but because
of Nature's contribution. The rains
were good, and that is why a bit of
improvement was there in the yield of
crops. But from the result shown by
the yield of crops, we do not find that
the people of this area, namely, the
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agriculturists, have been benefited by
the waters of the DVC,

Moreover the taxes levied for the
water are so heavy that the agricul-
turists cannot take this water for agri-
cultural purposes. The Government
said that with the completion of the
navigation canals traffic would move.
But we find that traffic is not moving
in the canal. Only the traffic is mov-
ing on paper! They said that traffic
would move in thesec navigational
canals in 1962. I doubt very much
whether traffic will move even in 1962,

Secondly, the primary purpose for
which the DVC project was started by
Mr. Voorduin was the control of floods.
Up till now, from our experience, what
do we find? We find that the floods
could not be controlled. The devasta-
tion by floods in West Bengal in 1849
has proved that the DVC has failed to
control the floods. Many arguments
and reasons are being put forward for
these floods. We people are not ex-
perts, and we shall not be able to say
or we are not in a position to say the
reasons for the floods. But what do
we find from the reports of expert
committees—the report of the Khungar
Committee and other committees?
They have said that unless and unti!
the original plan is fulfllled—that
means four other dams including the
Ayer dam are constructed—the floods
could not be controlled.

In the third Plan, the Government 12
demanding Rs. 82.98 crores. The Gov-
ernment have spent more than Rs. 100
crores in the first and the second
Plans, and they are now demanding
Rs. 82-98 crores. We do not know for
what reason such an amount is being
demanded now. In the report about
the Ministry, it has been said thst
almosy all works of the DVC—that
means Tilaiya, Konar, Maithon and
Panchet—have been completed and
also the first stage of the other works
has also been completed and that only
one or two works have not yet been
completed. But we do not know why
Rs. 82 crores have been demanded th
the third Plan for the DVC. The
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Minister should clarify the position as
to whether they are going to fulfil the
original plan which was prepared hy
the expert, Mr. Booruidin. .

Regarding electric power, that i
also in a scandalous position. A few
days ago, answering a Calling Atten-
tion Notice of mine regarding the
power shortage of Calcutta, the
Minister replied that thcre would be
no difficulty and thay within a few
days the machinery which broke dowit
in the Calcutta Electric Supply Corpu~
ration would be repaired; and he add-
ed that normal conditions would be
restored and power would be supplied
as usual. But from the newspaper re-
ports and from what other experts
say, we are very much doubtful in this
respect. We are not at all satisfled
with the reply given by the Minister.
He must clarify the whole position be-
cause the experts are saying that till
1964, until the construction of the se«
cond power station at Bandal is com-
pleted, the normal power could not
be supplied and new industries could
not be opened because they would not
get power connection. What is the
actual position? Why has the DVQ
not given its thought in time to &
gest industrial centres of our country?
the power supply has been cut in
Calcutta area which is one of the big-
gest industrial centres of our count.v?
We are very sorry at the present state
of affairs and are very sorry to se¢
that the work which we expected to
be fulfilled has not been fulfilled. What
is the reason behind it? The reasons
are many. Now, due to the quarrel
between the Wesy Bengal Governmvctit
and the Bihar Government, the DVC
has become the hotbed of a political
wrangle. Here we find the Bihar
Government is grumbling. They sey,
“We have contributed 17 per cent to
the fund and why are we not getiing
proper amenities from DVC?” The
West Bengal Government are justified
when they say, “We have contributed
67 per cent to the fund. Why shou'd
we not get proper benefits from the
DVC?”" This quarrel is going on and
the interest of the country suffers fog
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this reason. That is why we see that
instead of devoting their energy for
the work of the DVC, the officers and
Ministerq are trying to devote more
and more energy to shifting the head-
quarters from Calcutta to Maithon.

I have no objection if the officer is
shifted to Maithon area for the hetter
working of the office. But whal we
find is, though nearly Rs. 1.47 crores
will be spent for shifting *he head-
quarters from Calcutta to Maithon, it
will nog help to run the work ot the
DVC properly. 1 shall show that in
regard to almost all the work which
is being done in the work s:te, thcse
offices are situated in the work site.
For instance, the Chief Engwmcer's
office is stationed at Maithon. Manager,
Reservoir Operation, is statiouned at
Maithon. The Deputy Chief Electrical
Engincer’s office is situated at Maithon.
There are the General Superinteadcents
at Durgapur and Bokaro trermal
power stations, Project Manager at
Chandrapura, Superintending Eagineer
at Maithon, Field Medical Officers at
various worksites, Field Account; Offi-
cers at various places and the Director
of Soil Conservation at Huzar:bagh.
So, the actual work is done by the res-
pective offices and those offices are
situated at proper work-sites. It is
the head office which co-ordinates all
the works which is situaled ut
Calcutta.

Many people say that if the head
office is shifted to Maithon, the work
will be done better. I want to draw
the attention of the hon. M:muster to
the fact that the head office 2f Sindri
Fertilisers, the head office of the
Chittaranjan Locomotive Faitoiy and
many head offices of mines and other
factories are situated in <Calcutta und
they are all running smoothly. There
is no trouble at all. So. I want to
know why in the name of beticr work-
ing this office is being sbifted to
Maithon area spending nearly ks. 1.50
crores. The decision was taken under
the chairmanship of Dr. Shenoy, who
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was not quite experienced. His ser-
vice was only one year and he very
hurriedly took thig decision. It js not
for better working at all. The whole
work will be disrupted if this office is
ghifted to Maithon area. That is why
for the better working of the DVC, I
would request the hon. Minister not to
remove this office from Calcutta to
Maithon area.

Shri Radhelal Vyas: Other
shouid also be removed.

offices

Shri Muhammeq Elias: Many offices
are there in Bihar in Maithon area; I
have given a whole list. I have not
got enough time to state what Benefit
Bihar is getting spending only 17 per
cent of the money. We should save
DVC from this disintegration. It has
becomc almost ineffective now. To
save the DVC from this disintegration,
1 shall give some suggestions to the
hon. Minister for the better working
of the DVC. They are, the overall
charge of the organisation may be left
in the hands of a high-powered
managing director with adequate
authority directly working under the
Government of India, aided by a com-
petent advisory board comprising
technical personnel from public life in
Bihar and West Bengal and Members
of Parliament also. The working of
the organisation will be supervised by
a Board of Governors comprising the
Central Minister of Irrigation and
Power and the Chief Ministers of West
Bengal and Bihar. There should be a
statutory provision for meeting of the
advisory board and the Board of
Governors. All the funds required by
the organisation should from the cen-
tral sector. The organisation should
function like a company, go that it can
generate a part of its capital to finance
its future schemes, in addition to being
a self-sufficient concern. All the
senior officials including the managing
director should work for a long time
in the organisation. All personnel
should be directly employed by the
organisation instead of accepting de-
puted personnel.
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At the same time, I would also sug-
gest that the Central Water and Power
Commission should be reorganised, be-
cause it is not at all a well-represented
body. 1 have great respect for the
engineers who are there, but still ex-
perienced engineers from all parts of
India should be taken and it should be
reorganised. The eastern zone is ab-
solutely unrepresented in the CWPC.
In order to control floods and improve
the working, I suggest the following
programmes be taken up immediately:
Construction of Aiyar Dam, construc-
tion of hydro-electric power station at
Konar dam and production and distri-
bution of electric power in the
Damador Valley area should be centra-
lised in the DVC and it should not be
done through the Calcutta Electric
Supply Corporation. If all this power
is sold by the DVC, a large amount
can be had as profit for the DVC. Also,
if this power is sold directly to the
eonsumers, the consumers will get it
at cheaper rates and they will also be
benefited. The Calcutta Electric Sup-
ply Corporation is making huge profits
to the tune of crores of rupees. Why
should we allow it to make more pro-
fits by selling this power? So, I re-
quest the hon. Minister that instead of
the power being told through the
Calcutta Electric Supply Corporation,
the power being sold through the
DVC. Then, the other recommenda-
tions of the Khupgar Committee like
soil conservation etc. should be imme-
diately taken up. The DVC should
start industries with their own electric
power as envisaged in the Act. As
at present, this is also a major re-
commendation that has been made by
Parliament. Damodar Valley is cal-
led the Ruhr Valley of India. It has
potentialities for many industries. So,
by starting industries in the Damodar

Valley a-ea, it will have a bright

future. So, I request the Government
to start small and medium-sized indus-

tries in the Damodar Valley area.

I want to draw the attention of the
House to another matter regarding the
Central Mechanical and Fabricating
Workshop. We are very much per-
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turbed to hear the decision of the
Government and the DVC to close
down this factory. This is a very good
factory which has been installed at a
cost of nearly Rs. 27.5 lakhs and with-
in the last few years this factory has
done work to the value of Rs. 1.50
crores. This is a very important fae-
tory because up till now our country
has not been able to produce machi-
nery for irrigation and power. In the
journal of the Institution of Engineers,
the Chairman of the CWPC, Shrt
Hayath, has written a very good arti-
cle giving a very good picture regard-
ing the irrigation and power projects
in this country. Here, in his own
article, he has stated that in our coun-
try we are very much handicapped by
not having the industry for producing
the machinery needed by the irriga-
tion and power projects, whereas they
are available in plenty in other coun-
tries. When that is the position, why
Government have taken a decision to
close down the Central Mechanical
and Fabricating Workshop at Maithon
which is producing many articles,
some of which I mention below? It
produceg the fabrication of undersluice
gates, the plate girder bridge for the
spillway, the Ranchi by-pass bridge,
draft tube gate, turbine floor frames,
intake emergency gates and Trashrack,
steel stop logs, spreader for emergency
gate, stop logs, cast iron lamp posts,
railing for the spillway, corner slabes,
penstock, miscellaneous steel features
for power house, the Trestle bridge
columns, gravel washing plant, steel
bridge bearing and many other things.
The technicians and engineers are
working there for the last 12 years or
more and they have acquired very
good experience to produce all this
machinery. 8o, instead of closing
down this factory, why cannot the
Government plan to develop this fac-
tory, since we have no such industry
in our country? 8o, I would request
the Minister to look into this matter
and, instead of closing down the fae-
tory, develop the factory.

Lastly, I will refer to the workers
of this industry. They are the back-
bone of the modern temples which are
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being built in this country. As our
Prime Minister has stated, the dams
and power projects are the modern
temples of this country and the wor.
kers and employees are the real heroes
who are building these modern tem-
ples in this country. But these wor-
kers are being deprived of the ameni-
ties and wages to which they are en-
titled. They come under the Central,
Bihar and West Bengal Governments,
but they do not enjoy the benefits and
amenities which other Government
gmployees are enjoying. For example,
the recommendations of the Pay Com-
mission have not been implemented in
their case. Nowhere in India, in no
projects in India, are the workers en-
joying the facilities which the workers
sre enjoying in other Government
departments. So, I would request the
hon. Minister to implement the recom-
mendations of the Pay Commission in
their case without further delay.
These poor workers who are engaged
in construction work, because of the
temporary nature of the work, are
moving from place to place as work in
one project is over and another pro-
ject ig taken up. They do not have
housing facilities or other amenities.
8o, they must be given some construc-
tion allowance.

Mr. Deputy-Speaker: The hon.
Member must conclude now.

Shri Muhammed Elias: I have not
finished yet.

. Mr. Deputy-Speaker:
Sardar Igbal Singh.

I am sgorry.

qaar gy fey (FeNT)
omra fedy efrwx agw, ™ fafash
¥ g ¥ AN wrw fqy @ 9w fog
# gEw awrk Fv g1 Hfew gEw
“|re 7T g v g g fv faae
w1 AT Afgd I A4 @ 6T |
wied sa & a8 v ag § fr g
' fafel wod S w1 3 R ofs
.HT # IEY g8 Y 98 | W9 O
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g1 NIFE 79 & 3feT W I8
XA ¥ aga IaTA( TFA v AvaT F A
qafas #t IFNT @en Pravat § ok IH
A ITH Y aadel @ s
9% fog ¥ adma @ fF wmgAe
it A Srdaza w1 $7 g7 fafredy
® g ¥ @i wfed | a7 A & 7
& @ | W aF 1@ fafah
FT ACAF & TAY TRA A NAFT
®1 £ 9T FIH FT forar & o7 fE
qEAT 38T § 33 @ & av 3y
@t w7 ogAT & | WA T AR
t s 37 o wv $Rfrae w2
W AR Aw A grar
wime mrrae sffitm o = =
fafr=t & qm Y wrheg

o X & qafas S &
at # wF wT A E | g Fafad
&1 faaar &7 ¥ I qafes ¥ a=
a=a% ¢ "7 g 93faw F wraX &
faq &, fea gg fafaet qafas w1 w1
ot 34w wrd wiferer G
it | 39 fafasdy ) qafes Fmg-
T &1 wifed arfe qafas « femizm
o ITH frarT @d Y o7 9F
WX Ia%T HF A fFar ar %
afad ¥ g9a § fr sy & s
wafegt 437 Sfaw T WX [ 3faw
9T FEH A JC §R TH AE@ ¥ a8
fafaedt sarar & sur qafas wa-
T 3N W wfEw w2

(EF A% § FARheT & at &
we wrear § 5 wd adww F
A ey A ¥ ITE TRt I
e & afa 7 swar ag fag
fir 37 F17 7Y T § wifs @l afaw
W FRfETE Ag) o1 1wy 2o fw
W # gree AR T g §vn )
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e Ia aw F F fag Al &
grefl w1 A7 Wi qafas ® FE-
fo¥a & 4 faar mav | gafed awE
¢ 5 w@ g N wiw & fag W
g ey ar B gqifoee
wrfeaT @y o W fom S #®
I JrANE & qIY A TR AT
e & w7 AN &Y AR I foak
sty WY arfearite & <@t ang )
v ey § fr 9T ¥ g 9 ard
A § 3T Fee arfeandiz & ama
et oy ¢, fT @ av ¥ @ @A
fireafudogm g fs @ ag &
FEAT w1 gAAEyma gqffeaw @
r-pfifgs g wfew a1 99 wr-
fagt & sf@ g «fgn foaer 3w
FH & ATq FE AT T BT )

gq% g & g e F et &
®g *ga1 g g 1 xq fafah @
faar ¥ aff faar s arfe
T ) 9% fE Iq T19F 97 39 faafas
# faoqar & gar ) o a% ¥Q Ffam
1 gadiwe  TEIT Tg I19 FFAT
F—adgr #7® Wi WX ad
Qara § qg FaT Wagr (-4 qe@eqr)
oq W9H WHAR ¥ qgHl A19 # fY
Y 9 Hz g1 amAr § W AN A 3~y
o qgw o g § g g froag
R qafar ® faar o W TR
YAz F74 A sifam & Ao

TW FUT 7 AR ¢ FOF & & 1497
T x7 A & gF 0T & av fowwn
& I § dfe e §f T O
ara # f fodae ¥ fawar feqr am §
farqas e wyaY ®Y wré wraar Y )
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ar @ At w1 w9 F@ & Sfew
Lacill i ol

wE Az & v & faafadr § o
T ATgT £ | oA ¥ foafedr ¥
fafasdt ¥ aga WY o § ¥few 9ad
Yz At € geRTw ol ot @
qrdt | e @ # wwA A e
T A W 47 IFAT qAsian
R R & o § ) qrar § 1 &~y
faforen qew olfizw gfear & of fa
a7 LYY ¥ a7 aF 63T g4 Q¥ fafamw
qwE g mar § dfew A Az ghrandan
ofar § az ¢ fafaur cev ft £
¥ erfmT &Y a1 ¢} TET qaver
guT ¥ 1 XHE Ay XY yweew &) e
cfrar Y ¥g agmar wg Wi gérey-
Jera wY Y agrar o | gwd forg A
7% ff gATT § | @ oA ¥ fag
fafaey ®Y oY ofeore & wrft §, o
Txt & w7 §, wy Tae afrft
£t argwo o qwo 41 qu frore ¥,
A IT rEE & WA AR K, Ay
wrafeEa & dr wfgw | qAr €A B
AP FURT CYART Y a6 1 W9
I § iy g ¥ gx & Ay G,
w{Firers wy ferezwr § 1 gt 97 ager orrgt
9T Q%7 §T HF w7 ¥ & aga U
sraar g Aear § 1 W Ofrgw
o gY At § | W g wreedT
w1 QF 077¢ & worrg gt onry wAmy
MY & 378 FArATERT AP AF AA0
¢ @ aw W AT £ A W7 qfsew
FIATTOTT § T a4 § ) o 06 WTT 4y
Fft £Git ow a6 97 SroA Al TEN
awdt | wiv &%0 fo gt fafgr oy
s ¢ § 1 fwq waw (Fafnge oY
T ¥ weaT 7Y aard ¥, ag 3@ onrg
9T qw wfl A gafeg ot tax 4t
IR | WY |9 9fewe 51 el
# & @ ghwngaua agy aF Tem
L &
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[e= gware fag)

7ot e & qya & fustfasr & g
AgaAT g | W7 e ¢ fafemw
feaare g1 Afes W AT O @Y
w7 qu | 94 ag wo y-¢ feafas
foretYare qraw dar < TT § | A ag
TRz 9 §-1 fafaaa feemz aq &)
7 FY aga SurEr @ 1w 2 ¥ faedh
# € =0 & gufow sfaa Fw
wifge £ et a@ & Sarey qrar gay
# oY | R maEw g Tfey
T GE F g7 QNG WA MAL T AR
3| W A gy geEAS #® f amA
a3t & foq, Aqr & fag, @ geediar
¥ fAu faorelt wrgq & | W9 TEE @
s aame mrEw ¥ fafied Y avw 7
sarar fawst da7 &0 =rfer | Afes
&3 & &9 9 -3 fufaua e«
0 & FEm AT cAa ¥ fom w0
&1 T% g £ wifge | Ay Sifor
w3t Tifey fe 7 @ § 9 e
2 99 freft @ & oy fr @ &9

AT qr T g &7 WA @ oA
FEN UF qaT Ffaafad § 98 faarae
a7 8 co 7Y fear g1 | IE FErarfa
qoE ¢ W& Yo gWTT fwerae fasreny
dar wwar qr fam¥ ¥ & ¥oeoo
fererare farorelt za @i @Y 2 &t et 3
W s07 § w19 c o feeEe &
w0 farorslY qoma & fag ey <@ ot
| gomE T A QAT 8F gur § IFF
waTfa® 9% FET WT A4 & WER
¥ g ® Few fraadize 3 .
€Y U & 70 g1 | § I g Y geTY
fieeTare ) aYdw Wit ) g fog 3
7E 881 § fr w T €7 wifow 6
wifgr w1 1@ grew W favars & fony
mnrmﬁqmmfnn-rfqmﬂﬁm
e A ) T o ot e oy fa
0 QE Wt ) et 3 g ag

MARCH 30, 1961

for Grants 8304

fFam &)1, 78 7€ TIHF FIF ATATEY,
ML a7 T FITAMRIT g, AT T2 &7
TER ATAT g 4T 2T BT TEA aATAT &Y |
6T T g AT FT AT QAT 2w F
I T ALY Y et forereft £ @Y
wifee | Fafag e F gfemmedinw ar
SurET { SuTEr Fifww @A wrfge wi)
T @< & Y fafaedt #t 7 § g &
g =nfed

™ ¥ g d 3EH AT A F
ferafa™ % 7 g T g 1 F g Afy
&1 FAFH §741 § | A ITFT HA
FHTLY ST 9T FAT 99T F AR AT FH
ZTAAT AFY TTAT AfRw | T uw 4
T A5 # IART IAT qEGH A1 A 3 )
@zt T 3AN MY wAT # o gaE ot
Azl faern & Y s m a7 srET feeerme
w73 ¢ f& 34% ot adY faaer &
g 97 U OAT IAIWA § O Iwar
#1¢ w7 JE) g AfE awt v A
HHT ATHT HHL WAAT Heoqd $T 7@ §
/Y ag fraraa X @ ¢ o farga
g faemar & 1 w@ A FE Y o ag
ar g1 &1 T /YT ITFT W gATAq Ig@T
g1 o wgar & Afew g O I8T FH
A A & 47 arfew 5 wrgmr e
¥4 339 §a fFew # wofamr o

qafgt T A wg

7 37 gfaar ¥ Arar § 9t fr aay
ard ghazT afaay @ 1 @ 7T qrET Y
T feerm & w7 ot faerar 7 8
e 4y ¥ & i ogd WA A
e faa, tu e wiT o fam oY wran
qr agi w4 A% o fe7 @ wrAr @
T TH AT AT T weFl g€ T ar
AT 9T ITET AUT A TET ATAT W7
Afes gafeort & afea o=t @
& Nt T QT W AL T ) e
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o Wik fedt @ 7 gy ay oY |
T A o ¥ HTHY faawa wgga et

wa 9 9% q7 gz BT &
qarfea® g AT § | gg 4y
HET §F {2e AT F grit Wk 7E
QAT A Yo, to I aw gzdaaz
MY | T8 TR GFIFE & | AR A W
qifY faE g0 W1 a% 27 & | S TEH
F oo fFMAUE G WiTagFEa 9 (%
TR G &t g€ & afww gwrd avy ar
o ¢ 1 vEat et veoo agfaw
ffe § 1 99X & 39 F99 fuoo Fiww
ST { SATRT |FAT § | & i aw
WY FGT § | Qo Wi aw gafwy Ad)
ST T%a % w9 & qrg o T8 8
¥ Qoo o Ffew fz saar & saar 99
Twar § FfwT WAt 9T QLo o FYfEw
fre w@ar § | wa 9% fag afg=
$ATH # & T g 0 97T |
g

oY A gga A v TN g IEH
waF a9 %1 fow fwmr 1w
arffe & T fafaeer o w93
wrfgT w71 ag Rz wrar & | fowy a7
fegeara & wo aww e fod &
AR fezwa §31 | AfeT A7 wgar
fis I@ fass o Y vwe 97 e
§ 1w o & g 9
arada 7t ) ' & 1 AR W
gfaa w1 T& At & ot ¥ g wifge
fis aiferm & wrg vt o T 9T
fewee g1 wwar § | T ford & At
¥ arara 7 s wfge o 7%
fggrne W oifwens O & fgr &
gV | SO AW & fewfed § gw
g w1 &1 A1 ¥ gy 7 T
WTET | WA WY T WA 9T AgH )
W1 auas g1 W f6T gw S awd
d% ¥ 979 vl W FERT W9AT 9w T
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a ag o Faafaay aqar g ot fe v oY
qEEnT & fga ¥ § W A fpge &
flma g

QYT HATH g & & {6 ag
A2 § o2 a9 o W IEF, W AT
w7 & | AT 7/ 9% IR F a8 v
¢ e foam & &1 o @itie feay §
3% are ¥ wyow foofiss s
TEN | §W Qe & qarfaw qg 03
AT TF WY € o X F wavay faver aff
AT AFd & AR wfge ¥ fw W
FaT Y FFq & Y arY w7 F g
& av sgm f gak fog fowfor sy
wifge arf sawy €7 prfens ) 9
qq T WY IEE! qEfewew A wor
NI FNT TF &7q a9 § @
JTAAY | g fA srawY ki sl
arfge A cnfar sfae w) gaw at
# femamr woar wifgy fr dd ag v
bl

& a1T F gy A e
F At ¥ w w7 My g whw 13
AT UFY FET 97 Frav Fhy ofoy §
ogl fe qzT gy graen ) e
aaaT te Ar@ myy ofray mferoe
uReeY § agi fE T Igw « fer &
19 fz a% § | AN 2¢ T OEY
gar afrm ¢ 9 i fasgr ot § g & 1.
a9 areTAfitr § are a%Y SR
AT CATA § w % 7Y ET e fear
¥ ®UT¥ ©7q1 @27 7 fagy aYT qF w3y
AT GATH TATHZ A g2 oA foaEw
2 Srarey fyar | 9¥ Ty (U7 oA ®
WTTA FTT A YA L % ST &7 AT
W wT omw wgm & fag A oW
a5y fem § | TAE TAAAT A qrEI-
atfr & faq ow awer o faar §
fard} fis 2 w1z ¢y wOT EA &
w0w § 1 ¢8O arzvatfn Y a7 =i
QP vy TPAFOA Lo
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[FrarT gwarw fag ]

FOT 70 #Y w7 T ¥ | T/ 35 FOT
¥ ¥ qreAfmr & a9 © w0 AT
FPT g0 ¢ AT ¥ FAT T KA
T F AR AT AQA A
qg THA AZA & ATHHT § A TG A
T g fr uw wdw famat fe qe
FRee faAq arfed 4 I94 @1 &
Zager fag od | forg avg & 99 900+
&1 wHr griae 7d guiT IAT aIE Y
7z e Ffmr Y graaw ff g7 7
g WY | wa goa gl gF s
TiFAaT ©e ¢ /7 w7 T8 a8
I TR § WYX FH HIAYT Fra 1Ay
72 5T A1 FRT R AT IEAT FG
f& g0 94 F araa 7 As% FAfwfam
griaer ¢ wFq & 7 g0 w9 G
qfegr 1 agm@T g w17 o g7 w9
AITFTT F gTRA F aF7 & 1 qoAra A
g€ &g ¢ oA ¥ 3y FOT §9G
gt & AF fF g Faw 1w FOy
Jgur SRy fwar oA fw faega
e § ) o Tt & oF 70 W
3% Ifwd @rar ¥ TATE A FUF AR
FHwe 7 FAef a1 7€ TogT TEY 1 TFaT
AT I far a7 fae 94T grog aga”
Y smady % g AT gAIL g
T 21 g A & FAT T97 § w3 A9
GATE T AT TN & fog 23 2 Y gad
F1E B A i W AT wE g R
Y IW FA F1 QA |

wIF g fAT aow §% & O
*fr srar wifeg o< A€ g grfee
F@ I wfga w0 wfgw | wma
grera ug § fe arzafmr aong v
# g A agdr 9 W & W wr Wy
IuH! TErar g & At e fag wra
TP W ...

ITeIw WYY WA g W
WIAT ATHO HHT T |
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T peaw fey . & Wi e
w7 TG HY AEAT | F Aoy g7y Fafady
FY feamga o atear § o gady fodt
fafaedt #1 femigw av & 7@ Arwar g
W ga & fag & s qardt w7 g
at qa arer g e faemr wfew
fggema & foaan ofar aetame
2, 99 %1 FA-9¥ fermr @ H §
ATET-ATRET & ey § g0 sl Q%
T sdmEgTFA R E 17O
g3 #Y qoet graeew §; AfET § oo
FEAT AEATE fF 30 ww F Aqoma w1
I frar amq, o wfar 3w & a7t
#—=rew afvay w o feem qona *
¥ 1 39 TTE A YFZH F1 3T Jq7T WY
F1E s Ay g, afew e g,
Fife  arev-are aftar g @
arm dfFT w7 397 e ¥ Aww A
e &9 a7 w0 far 917 fe7 oF
U2 9 WY f&7, art a7 w0 T
fod o g7 % werar oF FOT w9
99T 7T A g3 fad | 1@ ag O
FT €97 39 ¥79 & foq fag a7 )

16 hrs,

WET TF GAT FT EIA FT AT
¢ W Ifw =y Hfwrwed gonfas
gé Afemew FwA & fr o9 & ¥ qorar
Y gF ft 78 & 1 & w T Tge g
f o wfiwea< ¥ fRflge |z §
ag 3% ¢ fF FE IX qRTAT W)
frers X% wroaTd T8 T g, ¥feT
gt AgL T Ot | W Egt I A9
oy W frard ot 7w 9 Agd
Tad, AN fsrvne ag g firquma &
AT FY EETHT $F FTAW @ T E |
37 %Y faorsht 7t € ot & 1 77, W@
@t ot | o g oY ®2 §, faw A
w1 K1Y e 93 feqw WO
| T fag 37 Y JrRy qrT $ Farared)
&Y wfgd | ¢ Porafaer ¥ o ag@ faar
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AT § WY TATAT AT R, IFY T
7t favar o wwar & 1 AfET s gy
@y ® grarfar 7@ fear @,
@ HF WL AR woEw g
o\ feg atg goa & At A 9%
BIAET GAMT | g qewd &1 G
T ¥ agma A e I af

wzt % faweft &1 aeqw &, g
wwfRfadt ¥ qamar | a7 aga w=dt
&y oY sreg &9 g7 | TH AT H wqve
ag a1 fF T oF qEEET e grir
o IRY AWAT ®Y AT BEAET FA |
fafags av & 91, FfeT wu= & 78
WM F IR T a7 & TT CF
wrfers Y fF foreY avg 7 37 w1 797
g1 1 YT A% @Y g1 wae faady #Y
e Aot fedt w1 & o (| gEfaE
12¢ gafagfadY ¥ 7 ag ofer wfeq-
T FY {F aow wears fod) g Fr@aA
av Y ®Y F &Y I, W7 37 § AT G
A AT | AT AT T Grz-gre
AT &1 Gr-qE fawst A ¥y
T TME-oTE X e ¥ AT A
fasw o9 §@ T¥7 | sAfET aew
£8 I ¥ § 5 X w1 37 wraifiew
fear a fF faaft &1 gaar 9@z
W gAfRfedl st & fm
& g, TAAT 9REE gy swal
%1 AT gr, 1A A T SR
w o v ) fray m sr art W O
s gt wrk fe P W N
ardY fasrelt OF *et #1 2 Y ok
fieft i Yaref T oY ary Y 0y W,
afie F qg W s wige § fw g
¥ qra ¥ ¥ faaq It ot 8,
oA & @R §, IT g4y
fawsft g $R ® forg oavdft | 7%
v wav &1 Wdwe § , M &
v e § fe @y A qurw W
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Area g 7 g 7w & ) gE AT F
et frew @@t § | 9RT A
e fagqr A wifeq o

dffe sE fqT @@ § w W
gafefady gt €Y & & 2 g
T TR 13 § §1< 98 BT @ AR
¥3 EATLMA TH TG | AT T §7eT
st gAfagfadt gt & foq wafed
A2, qFE T 2, 7 TF W (TI(GE
Fearf ®7 W TR A § wwdr
| WX dRT mriAT gafad, TR A
aFF § 1% ®) T 2, 1 QT I GAWAT
§ % 39 %) A6 §7 1 WX TH" JAHY
fad agfa o g, geia A
g1 awar g, #9ife 761 2T ¥ wreE,
ATET WY FAFA wforw SqrEr g
& w7 geer O gafegfady
w1 g2 2erfagt 47 qAwawt & aF
& AT ATAAY @, A A A wY aafad
w7 T 2, arfe qIF @ew-afwiee
g1 %7 37 AT w1 fawat 7

qora & feadt §r efvewr ofr g€
& W‘Ttt,ooOWfﬁﬁm'ﬂﬁf
k'wiﬂﬂ' aloomﬂmtﬁ
{1 ¥ oY atai ) frer awdY &, w7
qF A # 29 §OF e faw dd
¥ fw ard w1 wrfws i ¥, gafed faadfr
afi famdy § 1 w7 ot § D-fafer
wonr wifad i faaelt &y A=ar w4y
i @Y T, WY edTA CAvgT | Ty
g, ¥ gemgaas d@e @ @
et 8 G wnfea & feqw
qead FadY wart and, N o a9
fawre w2 fis gfeamgaraa wrs fx e
fawx few atg e g wwdt §
w1, g2 2ofrai,  sAaE
firw ¥ @ feadr faw ot 81 w3
wrear wifid | G safyw § fis ard
arw ¥ a7 o fafasly €1 o7 g
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F1 71T A T3 F Ff@ FY Y q@r
ar7feq (% gu faae 1 qwaT T T A
& T A1Ed &

Taaargss  gAfazfady ® W
WEr @ & AR IRdE [RORY
% T far-aefaw mm oy W@ @
fad st wrEde  uvEwnEa 49
AT 8, ST T ATAATES T T A0CEA |
STEIE ey ¥ faadr fewreedy
At &, & farmar sarRygm it T
afad &gt T2 F1 °Y FTAATST FT
fear oG WY gAfefed @1 wor 0w
ATAHAE 5E FeA W7 gfeas seeEfan
& w9 92 3R fear o aifgd sw
HHY 1R aT A% 4@ g =rfed o

& W9 %Y oA I g WA
w8 erew faur |

Shri Karni Singhji (Bikaner): It is
normally expected that 3 Member of
the Opposition would be critical
about all matters, buton this parti-
cular Ministry, I would like to con-
gratulate the hon. Minister and the
Deputy Minister on some of the
wonderful works done by them. As
far as this Ministry is concerned, and
as far as the States of Punjab and
Rajasthan are concerned, they actual-
ly perform the function of India.
This time, when I had the opportunity
to visit the Bhakra dam-site myself,
1 must confess that I was absolutely
staggered at the good work that was
done, and I was more than impressed
by the zeal and enthusiasm of the
officers and the young engineers who
are working on these projects.

As you know, power is the back-
bone of our country., All of us who
are building a base on industry know
that without power our country
cannot industrialise, and without
industrialisation, our economy cannot
function, Therefore, we are glad that
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this Ministry is laying full emphasis
on power,

But, I would like to mention here
that as far as the State of Rajasthan
1s concerned, we would like to have
a little more allocation of power.
Rajasthan is a backward State, and
industrially also very backward, and
although we have power now both
from Bhakra-Nangal and from Cham-
bal, none-the-less, it is not sufficient
to meet our industrial growth.

As you know, the Rajasthan Canal
is perhaps one of the most fantastic
schemes, and it is one of the greatest
that our country has undertaken, and
it must go to the pride of our country
that this world's largest scheme is
carrying on according to schedule, and
that very soon, when the scheme
materialises, it will be the largest
canal system in the world with a
discharge of 18,500 cusecs, which I
believe is almost 2000 cusecs more
than the world’s largest dams includ-
ing Boulder and the Grand Gooley. I
believe that we as a nation have
earned the admiration of some of the
world’s greatest countries like the
USSR and the USA, and, for that, the
Ministry deserves to be congratulated
I have, however, during the last
few years, while debating on the
Demands for Grants of this Ministry,
laiq stress on the fact that as far as
the Rajasthan Canal Control Board is
concerned, it should be under the
Central Government, While I do not
want to be too critical about the
State Government, nevertheless, we
know that most of the State Minis-
tries, obsessed with their regional
politics, do not pay the full attention
that these major projects require.
Therefore, I hope that the Ministry
of Irrigation and Power would consi-
der taking over the control of the
Rajasthan Canal exclusively under
the Centre.

Shri Ranga: Hear, hear.

Shri Harish Chandra Mathur (Pali):
I think my hon. friend’s party wants
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just the opposite thing. They want
more autonomy.

Shri Ranga: It wants decentralisa-
tion. This is an inter-State matter.

Shri Karni Singhji: Along with
the Rajasthan Canal, there are other
important questions which have to
be considered, and some of them are
the question of soil survey, roads,
arrangements for making villages, and
arrangements for making drinking
water available, and landscaping, etc.
questions which have to be taken up
from the very beginning, so that
when the canal comes, we shall have
all these things ready. I paid a brief
visit to Chandigarh and I must say
that it was a dream city that I saw
come up. Why cannot this place also
be like Chandigarh?

Shri Ranga: No.

Shri Karni Singhji: I admire the
architecture of Chandigarh. That is
my point of view,

Shri Ranga: The Ambar architec-
ture is much more beautiful,

Shri Karni Singhji: I know that a
master mind ig necessary if we want
to plan this area from scratch.
Therefore, I am sure we do not wish
altogether to take advice from Mons.
Corbusier because our Indian engi-
neers today are as good as any and
1 hope that our Ministry will make
quite certain that all this phasing and
programming will be done properly
by a master mind by a good planner,
30 that whatever we build will not
be an eye-sore.

This morning’s papers have carried
a very interesting report to the effect
that sometime this summer, God
willing, if cement is available, the
Rajasthan Canal will bear the first
fruits within a short span of three
vears. That, I think, is- something
we as a nation can easily be proud
of. I hope that the Ministries con-
cerned will see that the cement and
other materials will be made avail-
able to the Rajasthan Canal Board
so that the fruits of water within this
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will be made available within this
3 year span period, as early as from
this summer.

For some years, 1 have been men-
tioning and stressing the need for
lining the Rajasthan Canal. There
was a great deal of discussion on this
subject. As I pointed out, we would
lose almost 60 per cent jn see page.
As far back as 1927, the northern part
of Rajasthan had the first irrigation
system provided by Maharaja Ganga
Singhji of Bikaner who produced one
of the worlds largest canals without
any Central aid or five year plan
funds. He lined that canal; and I
am very glad that the Central Gov-
ernment have at long last accepted
the fact and have decided to line the
Rajasthan Canal also.

The second point which we have
discussed is the question of making
the Canal navigable and connecting
it with Kandla. I do not wish to
start off on ared-herring here, because
the most important thing right now
is to have the Canal functioning., But
the question of making the Canal
navigable cannot be lost sight of. We
do not want to have the Cana] ready
and 20 or 30 years later reallse that
there were certain things on which
we were not prepared to go al] out
which resulted in curtailing the
canal system. 1 therefore request the
Minister to see that if it becomes
necessary, a little more money is
invested in the Canal to make it
navigable, Let us do so even from
now on, because this Canal is the
pride of our country. I would also
like to ask him to be good enough
to enlighten us as to how far the
Canal Waters Treaty with Pakistan
will put the clock back as far as fhe
Rajasthan Canal is concerned.

Now I will gwitch over to another
subject, somewhat allied, and that is
the floods from the Ghaggar. This is
a problem that affects the States of
Punjab and Rajasthan and I feel that
we as good neighbours must try and
solve thig by sitting round a table, so
that whatever the outcome of the
decisions may be will be of benefit to
both States. I believe one of the
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proposals by an expert is to divert
the Ghaggar into the desert before it
reaches Hanumangarh; the waters of
the floods could then be used more
usefully in the desert. By diverting
the Ghaggar, we would be taking @
positive sfep without making bunds
etc which are in no way a final
method of solving this problem. I
believe that this diversion will cost
us about Rs, 2 crores; but if we com-
pare that with the loss that these
floods inflict, it would not be much. I
have a newspaper cutting from the
Hindustan Times which estimates the
losseg at Rs. 3 crores......

Shri Ranga: Every year.

Shri Karni Singhji: Watever the
figure may be, Rs. 1 crore or Rs. 2
crores or Rs, 83 crorses, the fact
remains that the investment of Rs. 2
crore; that we make would not be
too much in the context of the
damsage being caused every year. I
hope that the Ministry of Irrigation
and Power will have this matter
examined as early as possible so that
we may not have any more floods
from next year,

I would also like to take this op-
portunity of congratulating the hon.
Minister on having agreed with me,
after nearly 7 or 8 years of discus-
sions, that drinking water will be
made available on humanitarian
grounds to certain brackish water
belts of Rajasthan, so that the people
who go 20 miles in 120 degrees heat
will now have drinking water made
available to them from the Rajasthan
Canal by life. This is a humani-
tarian task that the hon. Minister has
been good enough to undertaken.

That brings us now to the question
of power. I believe that we are now
having a super-grid system in the
south. May I request that the hon.
Minister also considers the starting
of a super-grid for Rajasthan, Punjab
and Delhi?

A little while ago we were exer-
cised in our minds over the shortage
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of water in the Gang canal system. I
had gone to "‘the hon. Minister in
deputation and I was very happy to
have his assurance, and later on an
assurance from the Prime Minister
himself on the floor, of this House,
that it was not the Canal Waters
Treaty with Pakistan that was res-
ponsible for it. We are very glad to
have this assurance. 1 would, how-
ever, request that steps may be taken
from now so that the experts from
Punjab and Rajasthan could sit
together and see that the Gang canal
area is not starved of water next
year.

We also have an assurance that
Bhakra will be parennial by 1963. 1
hope that we will stick to that
schedule.

Last, but not the least, I wish to
bring before this House an entirely
new question, which has not been
brought up hitherto, a question,
which concesrns both the Minis-
try of Irrigation and Power and
the Ministry of Defence. 1 had been
doubting for almost a year now
whether it was right to bring it up
on the floor of the House. This fs
about the new artillery range that
wts being envisaged by the Ministry
of Defence and being sited right in the
middle of the Rajasthan Canal area.
Our country is very big and often
Ministries are so engrossed in
their own work that they do not see
each other’s problems. But as
matters turn out, the gunnery range
that the Ministry of Defence wants to
shift to Rajasthgn will be only 10
milec away Trom Bikaner City which
has almost 2 lakhs of population and
will be the largest city on the Rajas-
than Canal. And this Is going to be
in the middle of the irrigated area,
which is coming under lift irrigation.

1 do not know why this site has
been selected, but it certainly shows
lack of wisdom, because we know
that the Rajasthan Canal in the next
20 or 30 years is going to irrigate the
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entire area turhing it green, At that
stage, if the Ministry of Defence
consider the removal of the artillary
range to some other place, I doubt
if they will find an inch of space,
where they can do it. I therefore
request not only the House and the
Ministry of Irrigation and Power but
also the Prime Minister, who has
been very fair to us, to see that the
artillary range is not located in the
middle of the Rajasthan Canal area,
that it is not located next to the
largest mandi town on this belt, and
also bear in mind that when some
day India, as an expanding country,
may want to test her atomic missiles
—she must have them some day,
although we are a peaceful country—
this area i not made into the ‘White
Sands’ of America. We would prefer
that the artillary range be moved into
the desert where there is no likeli-
hood ever of the canal irrigating that
area or any large cities developing.

1 therefore request Government to
appoint a Committee representing the
Ministry of Defence, the Ministry of
Irrigation and Power and the Rajas-
than Government which will sit round
a table and find a new place for this
artillary range.

I would only like to say in conclu-
sion that in a predominently agricul-
tural country like ours, which is also
a vast expanding industrial country,
this Ministry is the backbone of the
whole country and I hope that the
good work that it has done will be
continued in the yearg to come,

Shri Ranga: I wish to associate
myself with the general trend of the
remarks made by the three previous
speakers on these Demands. This
particular Ministry is fortunate in
be’ng associated with the brighter
side of this Government. Therefore,
it is natural that it should be gble
to present a better picture than most
other Ministries are able to. I am
glad that my hon. friend Mr. Karni
Singhji has presented one side of the
coin. 1 do not disagree with him. But
I would like the House to know the
other side of the coin as well,
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This Ministry has had high-powered
engineers associated with what s
known as the CWPC. Their job it
has been tb plan, with a lot of foreign
advances, I cannot say they have
done their job just as satisfactorily as
one would have wished. Take for
instance, the very example given by
my hen. friend Mr, Karni Singhji in.
regard to the Rajasthan Canal. I am
glad Government has at long last
come to the conclusion that the whole
thing should be lined up with con-
crete. But why is it that they did
not think of it at all in the beginning?
Surely, they had a precedent. There
was the versatile ruler, the famous
Maharaja of Bikaner of the Peace
Conference and the League of Nations
famc. He established that precedent
there and there was that canal, all
concrcte-lined. It has been serving
Rajasthan so well. Surely, it should
have been possible for the engineers
to have advice the Government to
make their plans in such a manner
that the whole of this canal would be
concrete-lined.

Secondly, there is the question of
inland navigation. Here i an area
which is so badly in need of transport,
that too cheap transport. We are
finding it so difficult to extend the
railway mileage; the road mlleage
also is so very costly, This would be
the cheapest meang of transport ahrd
here is a cana] which is going to be
concrete-lined. Surely, it i{s proper
that the plan also should include here
and now progressive development of
this Canal for that purposes also. They
should plan it from now on for many
reasons, one of them being the need
for constructing bridges over it and
locks also. If they were to construc
bridges of low span and low height.
then it would become necessary for
them later on to destroy these bridges
and sustain so much loss.

Thirdly, Sir, take the question of
Koyna. Anyone who could have had
in his mind the jidea of a multh
purpose project, the constructive use
of river water would not have really
thought of the Koyna project in that
manner. Maharashtra is eseentially
from the irrigation point of view an
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unfortunate State. Much of it is
scarcity area. They are so badly in
need of more and more irrigation. If
they cannot get direct irrigation then
should certainly go in for power—it
5 true. But power should be pro-
duced in such a manner that it will
mnot do any harm to irrigation poten-
tialities of the river and utilisation
of the river waters. Somehow I do
not know which genius it was who
advised the previous Government of
sombay and the Union Government
nas accepted it, and Koyna project
aas been thought of as a single-
purpose project with the result that
all the water flowing over it would
be wasted in the Arabian Sea. Coula
there have been greater wastage of
mnational resources than this? And
yet that was thought of. Now I am
told that there are some engireers
who are ready to advise the Bombay
Government there—and I do not know
whether the Government of India’s
advisers are going to agree with
that—to extent the scope of the Koyna
project.

Many projects have been construci-
ed by the Government. Most of
them are useful. Some have proved
not so very useful. But this certainly
is a disastrous way of utilising the
Krishna waters. It does not speak
well of the planning genius or genii
at the disposal of the Government.

Then, Sir, there is the question of
minor irrigation. According to their
information as much as 13 million
acres of land are being irrigated
today under minor irrigation and
medium irrigation all over India.
Much less attention has been paid
by their experts on minor irrigation

scheme than to major irrigation
schemes.
The Minister of Irrigation and

Power (Hafizx Mohammad Ibrahim):
Minor irrigation is not with this Mi-
nistry.

Shri Ranga: I know. But here are
the experts of the CWPC to whom
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all these projects have to be sent.
Only day before yesterday speaking
on the Orissa Budget I said that eight
of their minor irrigation schemes
were sent up here for scrutiny
and the CWPC kept it with them
for four years. In the fifth year
they were good enough to send them
back, so much so that the Orissa
Government was able to make pro-
vision only in the last year's budget
so far as the Second Five Year Plan
is concerned. I do not know of the
details of the inner workings and re-
lations as between the CWPC here
and the Irrigation Ministries in the
States. But here is a Ministry which
is expected to take overall responsi-
bility and provide overall wise lea-
dership to the State Governments and
therefore 1 feel that much greater
attention should have been paid from
the very beginning to the med:um
and small irrigation projeets.

Having said that let me take up
the other question. 1 agree with my
hon. friend who complained about
lack of facilities and privileges for
these Hirakud workers and others
who have offered their services in
the construction of these great dams.
Many of them sustained injuries and
some of them have even lost their
lives. I do not know whether the
Workmen's Compensation Act is be-
ing applied there at all, whether suffi-
cient compensation is being paid.
Apart from that those people need
some permanent provision to be
made wherever it is possible, say,
by way of grant of land, so that at
least in their old age they would
have something to fall back upon
for having served for all these years.
Heroic indeed is the role that our
peasants are playing in all these pro-
jects. It is their job to make these
projects really useful to the nation.
They have got to convert dry land into
wet land and that takes a lot of effort
and investment of a large amount of
money. But what happens? Does it
speak so very well of the Ministry as
a whole that one-third of the irrigation
potential should still continue to re-
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main un-utilised? Indeed, as more and
more irrigation potentia] is being de-
veloped, we find more of it remains
unutilised. And that is indeed a very
great misfortune. I have calculated
that it used to be 3.6 million acres of
unutilised land which is ready for
irrigation; it came down to 32 mil-
lion acres; then it went up to 4'3
million acres. Now it is going to be
according to the anticipated figures
for 1080-61-5 million acres which will
not be utiiised. It is given in page
57 of the report. 14 million acres
is the potential at channel outlets
for gross irrigation; the net area
utilised is 9 million acres. So 5 mil-
lion acres remains unutilised. Surely
this can be minimised,

Many a time my hon. friend Mr.
Hathi was agrceing with us and was
saying that it would be the duty of
the State Governments to provide
the necessary credit, working capital,
imp’ements and other things in order
to enable our peasants to utilise the
land. But unfortunately this drag,
this loss continues to be there year
after year. Does it speak well of
the progress of our planning or the
progress of the exccution of the Plan?
I would like the House to keep that
in mind.

Then there is the question of flood
control. There was a terrible flood
over Godavari. I requested the Gov-
ernment of India here to share the
responsibi ity in organising flood
control. They promised. Soon after
there was flood in Assam. Then they
thought of it, and they constituted
that Flood Board. When it came to
Godavari it took a long time before
they could think of constituting a
Board. And they have not been able
to provide sufficient protection to the
people against the Godavari floods.

Recently here were terrible floods
in Narmada and Tapti and the whole
city of Surat was affected by it, and
much greater attention than has been
given would have to be paid to this.

14(A1)LSD—7
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There is the other question. My
hon. friend was wondering Why I was
inclined to support Shri Karnl Singh-
Ji when he said that there should
be Government of India control over
the canal system as between the Pun-
jax_b and Rajasthan. Here is this great
dispule that has arisen over the
greedy demands—short-sighted de-
mands, wuccording to me—of the
Maharashtra Government to -waste
the Krishna waters over Koyna and,
later on, after that, over the very
costly irrigation schemes in their
own area. There is Krishna and
Godavari. These two rivers flow
through a large part of scarcity area,
it is true, as it generally happens
with all other rivers also. Surely,
that alone does not give them a justi-
fication to go on obstructing the
development of irrigation projects
and multi-purpose projects in the
lower basin of these rivers. And that
happens 1o be Andhra. Is it the
fault of the Andhra Government as
well as the Union Government that
they have proved to be sufficiently
energetic and enterprising to have a
number of schemes and seek to de-
velop them? Yet this is the position.
They seem to be anxious to follow a
dog-in-the-manger policy. It is not
fair. There is also the duty of the
Government of India to try to bring
about some kind of an understanding
as between the three Governments,
namely the Mysore Government, the
Maharashtra Government and the
Andhra Government. They have got
to estimate the total availability of
water from these two great rivers,
especially Krishna. It is there, and
it has got to be utilised to the fullest
possible extent. It should be the
effort of the experts as well as of the
Government to help our people to
utilise their waters to as great an ex-
tent, to as maximum an extent, as the
waters of the Cauvery are being utilis-
ed today.

In the mean time, knowing full
well that there is all this water, the
Government of India as well as the
Planning Commission—and I do not
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know whether they have had the
advice, the supporting advice of the
CWINC or not—they have thought it
fit to delay the sanction of the
Pochampadu project and e ‘develop-
ment of other projects which Andhra
had ready and which it had placed
before the Union Government, in
order to settle some kind of an ima-
ginary claim that was made by the
Maharashtra Government. I was
told there is plenty of water and very
much more. Yet why is there this
delay in the sanction that the Gov-
ernment of India was expected to
give to the schemes that the Govern-
ment of Andhra has sent them?
Therefore I wish to make one sug-
gestion, for whatever it is worth. I
am making it as a layman and I
would like it to be examined with-
out prejudice to any better sugges-
tion that any other person may be
able to make.

And that is, that in the matter of
construction of various irrigation
schemes that would come to be pre-
pared and placed before the Govern-
ment of India by the Mysore Gov-
ernment as well as the Maharashtra
Government in regard to the needs
of their own scarcity areas for irri-
gation, the Government of India
must be willing to come forward and
bear the major portion of the cost
and in that way help those Govern-
ments, and at the same time remove
this obstruction in the way of the
Andhra Government in developing
their irrigation schemes,

For instance, there is the question
of inundation. I entirely agree with
my hon. friend from Punjab. I am
speaking subject to correction, but
experts who ought to know some-
thing about it have assured me that
more land is going out of irrigation
than the land that is being brought
into fresh irrigation, because of this
inaundation; and soil is being des-
troyed. So little has been done and
is being done Major attention has
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to be given to this problem of drain-
age in all these irrigatéd dreas, go
that the surplus water can be utilis-
ed later on and the land under irri-
gation and that is being brought
under irrigation will continue to be
under good irrigation and the pea-
sants will not lose the fertility of
their soil.

Then, there is the question of
tube-wells. There also there has
been a terrible scandal, not on the
part of any particular officer or any
particular department. But it so
happens that in UP. and in other
areas also, many of the tube-wells
are not productive, are not useful
and they are proving to be more and
more costly. More attengion has got
to be paid to this also.

There is the question the Sscarcity
areas—how to protect them. They
can be protected through irrigation,
through soil protection, through flood
control measures, through tube-wells,
by the development of minor irriga-
tion and medium scale schemes. In
this regard I would like the Minis-
try to find ways and means of coope-
rating with the Agriculture Ministry
in order to maximise the protection
that they can possibly give to the
people who are working in the scar-
city areas, especially in the direction
of the development of what is known
as dry farming.

Next, there is the big question of
betterment levy or inclusion fees. I
happened to go to Punjab as the
Chairman of the Public Accounts
Committee and I made certain en-
quiries about the utilisation of water,
why the peasants were not willing to
utilise the irrigation water. As you
al] know, the peasant looks upon
water as liquid gold and he would
make any amount of sacrifice; and
yet this betterment levy was fixed
at such a high level that the poor
peasants were not able to use that
I made some suggestions and others
also, to the Government. But the
Punjab Government did not heed nor
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did this Ministry here. It needed a
satyagraha movement on the part of
the peasants, a movement led by
some of my friends on this side as
well as others before the Union Gov-
ernment opened their eyes and be-
gan to make some concessions in this
particular regard.

Therefore, I would ask my hon.
friend that whenever he or his offi-
cers think of these new projects,
they should consider this matter also
in a sympathetic manner. They should
look at the difficulties of the peasants
who have invested their all, their
savings and also borrowings from
others and also by turning al] their
jewellery into liquid gold and poured
it all in converting the dry land into
wet land. When they are taking all
this trouble, it would be beggarly and
niggardly on the part of a plan-mind-
ed Government to think of levying
this betterment levy in such a way
as to discourage these people from
utilising the irrigation waters.

Lastly, they propose to spend Rs. 650
crores as development of irrigation, 1
am not in favour of the general
trend of planning of this Government.
Any Government will have to plan;
and morc so in regard to the deve-
lopment of these multi-purnose pro-
jects, minor irrigation works and
medium scale irrigation works, deve-
lopment of electricity etc. in regard
to these things. When they do plan,
as I have said last time, the first
priority has got to be given to agri-
culture. These will have to go into
a part of the construction of develop-
ment of agriculture in the rural areas.

1f 1 were to have a chance, I would
certainly place at the disposal of the
development of these aspects of agri-
culture in the rural areas, the major
portion of whatever national resourc-
es I would be able to have raised
or garner and place at the disposal
of the national government.

In conclusion, I would like my hon.
friend to try and devise ways and
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means by which they can prevent
such calamities as the Kadam pro-
ject and also the things that hap-
pened recently 1n Bhakra-Nangal,
and also what happened in the Damo-
dar Valley. The Damodar Valley
was intended to be an irrigation pro-
ject; so little irrigation could be
developed; it was intended to be a
flood protection project and the last
floods have proved the falsity of the
claim. Similar was the case of the
Hirakud dam; it did not prove as
good a flood protection as the Gov-
ernment wishes to claim. Similar
mishaps are taking place all over
India. Therefore, from this point of
view also, I would like my friend
to direct his experts to study these
various aspects of the plans that are
being placed before them for new
projects, multi-purpose as well as
single purpose projects, and see that
our country is saved from such cala-
mitvous losses and misdirection of
our national resources and also the
loss of our Plans. Thank you, Sir.

Shri §. C. Samata: Mr. Deputy-
Speaker, I am glad and thankful to
this august House for the earnest
support and blessing which it gave
to a scheme because of which some-
thing has appeared about Ganga Bar-
rage in the report of this year. I am
referring to page 49, where it has
been written as follows:

“Project for the Preservation
of the Port of Calcutta:

Progress has been made on the
Project for the Preservation of
the Port of Calcatta, alternative-
ly called the Ganga Barrage or
Farakka Barrage Project. Detail-
ed designs which immediately
precede or are concurrent with
construction have been in hand
during the year and certain gaps
in the investigations including
model experiments have been
under way. The main road and
rai] communications to Farakka
have been completed. With the
conclusion of the railway works
the entire left afflux bund (over
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20 miles long) of the Project has
also been completed. Further
construction on some major com-
ponents is being undertaken and
the detailed designs of the re-
maining components will go on
concurrently with construction.
Necessary provision has been
made in the Third Five Year
Plan.”

I am glad about it and I want to
express some views about it to the
House and also to the hon. Minister.
Tne Benga] engineers investigated
the scheme in 1920-22 and recom-
mended a barrage near about Farak-
ka. In 1927-28, Sir William Wilcox
of Egypt supported this Barrage
scheme. In 1936—41 in Benga] they
carried on hydraulic observations on
their own cost and in 1948-49, after
Independence, the Bengal engineers
resumed the observations and recom-
mended a barrage at Farakka. They
said that by this the Calcutta Port
would be benefited and established
river communication with UP. and
Bihar would become feasible and a
rail-road national highway would
be constructed to connect South Ben-
gal with North Bongal. Then  the
scheme was referred to the Central
Government. In 1850, the project
report was prepared by he CWPC but
the Chairman of the CWPC wanted
investigation to be conducted at an-
other site and not at Farakka. So,
the scheme was not included in the
First Plan.

They also recommended another
barrage on the Bhagirathi near Jan-
gipur Canal from Ganges to Bhaigi-
rathi Rail Road and National High-
way. In 1954 the Gokhale Commit-
tee was appointed for this. In
1956 the Gokhale Committee pre-
pared the report and it was to
be inc'uded in the Second Five Year
Plan. But after examining that re-
port the CWPC opined furffer in-
vestigation by foreign experts, Now
they had exhausted all the experts
in India and they said that foreign
experts should examine it or else it
cannot be taken up. Dr. Hansen was
appointed He submitted a report
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which was the same as the one sub-
mitted by the Bengali engineers in
1920. That has been accepted by our
Government. Work will go on on
that project. Though there is some-
thing in the report, I apprehend whe-
ther the work will be carried on or
in the plea of technical expert opi-
nion something will happen. I have
faith in my Governments, and 1
think from 1920 to 1960 sufficient
data has been collected. There must
not be any misgivings at present and
T hope things will be carried on.

In this connection, Sir, I would like
to know from the hon. Minister what
is the estimated cost of the project. 1
also want to know whether only a
barrage at Farakka will be done or
a feeder canal wil] be dug and an-
other barrage at Jangipur will be
constructed. Finally, 1 want to
know when Government expect that
this programme will be completed.
From this report I find that it may
take eight to nine years or even ten
years. Sir, in 1920 it was considered
and after ten years from now, that is
after 50 years from the time when it
was first considered, it will be a real
thing. At that time we may celebrate
the silver jubilee.

Shrimati Renuka Ray (Malda): If
we are alive.

Shri S. C. Samanta: If a canal is
dug from the Farakka Barrage to
the mouth of the river at Jangipur,
how much water will it carry and
how much benefit will accrue so far
as the navigational problem at the
Calcutta Port is concerned? Sir, in
that area the.2 are so many rivers
connected with this and which will
be benefited. They are: Pagla river
joining with Bhagirathi, Mayurakshi
joining with Bhagirathi, Ajoy river
joining with Bhaigirathi, Jalangi
river joining with Bhagirathi, Matha-
bhanga and Churni joining with
Hooghly, Damodar river joining with
Hooghly, Rupnarain river joining
with Hooghly and Kangsbati-Haldi
river joining with Hooghly. These
are inter-linked rivers of the mam
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river Ganges. Sir, you will be as-
tonished to hear that 200 years ago or
even 150 years ago Ganges was flow-
ing by the side of Calcutta and
through a place where there is no
river now. The flow of the Ganges
at Farakka was obstructed because
of silting and the Ganges went to the

eastern side Bengal and was called
Padma.
You know that in 1956 and 1950

there were floods in West Bengal. In
1959, a Flood Enquiry Commit.
tee was established under the
chairmanship of an expert engineer,
Sardar Man Singh. I was told
that a preliminary report has
been submitted to the West Ben-
gal Government. I would like to
know whether that preliminary re-
port at least has come to the Minis-
try and, if so, what are the findings
and what suggestions they have
made, which should be followed in
the meantime. T would also like to
know when the flnal report is ex-
pected to be submitted, and would
like to know the recommendations.

1 was till now speaking about the
southern part of West Bengal. In the
northern part which was almost se-
parated, the Tista multi-purpose pro-
ject has been taken up. We are glad
about it. The area to be benefited by
the Tista multi-purpose project will
be the Malda, West Dinajpur, Jal-
paiguri and Cooch-Behar districts in
West Bengal and the Goalpara dis-
trict of Assam. The detailed investi-
gation and survey of this project
have advanced, and I hope the Gov-
ernment will not incur any delay in
this matter.

I find on page 7 of the report, a
reference to the meetings of Water
Resources Experts of India and Pakis-
tan. It is said:

“Two meetings of the Water
Resources Experts of India and
Pakistan were held during the
year 1960, one at New Delhi
(June-July, 1960) and the other
at Dacca (October, 1960). Pro-
cedural details and arrangements
for the exchange of data on pro-

CHAITRA 8, 1883 (SAKA)

for Grants 8330

jects of mutual interest in India
and East Pakistan, were discussed
and agreed upon in a spirit of
cordiality and understanding.
Basic data regarding the Ganges-
Kobadak Project including the
Khulna unit in East Pakistan and
the data for the Ganga Barrage
Project for the preservation of the
Port of Calcutta in India, were
exchanged. The gauge and dis-
charge data of the river Ganga at
Farakka in India, and at Hardinge
Bridge in East Pakistan, the gauge
data at Rajshahi and Goalundo
in East Pakistan were also ex-
changed.

It was also agreed to hold the
next meeting as soon ag further
data on these and other projects
of mutual interest, and river
gauge data of other sites,
could be exchanged.”,

My hon. friend Sardar Iqbal Singh
was telling us that we must learn
from the lessons which we have got
ip the western part from the nego-
tiations and agreements with Pakis-
tan. In this case, I find that every-
thing is going on all right. Pakis-
tan is going on with the Kobadak
scheme and we are going on with our
scheme, the Ganga Barrage It is
true; let us discuss about these two.
Why go further? Let us g0 on with
these two. 1 think the Minister will
agee; let us carry on with these two
projects only and afterwards we will
see what happens, because Ganges is
a river which can enliven the Cal.
cutta port, which is an international
port. This is an international ques-
tion and nothing should come in its
way. Let us go on and have the
projects completed as soon as possible,
because of the international aspect of
it. I request the hon. Minister to
look into the matter and do it as ex-
peditiously as possible.

wte vondie forg (Uwmr) : IoTenw
wgren, § waree ¥y wwrf Por f, 4
symar § f& que ot ave 1 stwrer
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[wYo Tordfie fag)

& FTW T ) U FANA T A
fad @& & fad qrY «.1 T AT
$ At @ F gR T @™ T
& faq faoreft g1 $31 F1 geanT 37T
¢ 9 T AT A9t F gk w1,
o9 F1, Sror 720 g faer R
fagwr a8 amEt & | w9 I & 5 oug
9 uF ag & 99 ¥ zfagw #
TF agd W@ qArA R, ¥WAF ;e
¥ df2g oEg @A gEy geve ¥ oY
*m g€ fear aar a1 wr@w ¥H &,
qg LL& L W rews Y s | faear,
Le&o TF ATAT X F FT QYR §AT
T & SUET T9AT @A gy AET §
YT AT A9 FIH ¥ AR THIR HA
¥ agr fase vl o Y R a@)
2, o8 ¥ qro &Y 979 § 0g £ W4T Y
g g o gare gd § aref) sarE Y aar
2, @ ag A vy f6 Aa &Y g
s & femm heg nf ¥ Ewrt ¥y
et oy warw g o qx 4 wg a), S|
Tag gfifaad & e A 723 N G
T J®T ®Y qapr AP fEar o o3m
qIg & i T ¥ gy a9 qrg A
# ag<t Y faan€ w7 9f7 afr § o<
A i uwy faard 1 emn
i, 3q & aq grafomy A @ a §
qorw ¥ 33 e owy fw ar aY T
QI wrEm g wTETa ¥
fag wre ¥qw & W g8 w7 At &
R s UFT ¥ #ha yfe # fad
DR ¥, 38w gEry £ & fad g
T it W IQ A yo FUOT &9
&4 @ % § a1 w=o tue AT
€qq &4 i, I A ¥ vo, co 4R
sy AFY & fged § amar @1 gt AW
¥ qg marw ¢ 6 g w19 % fad 9k
Fia "/, SaE & W A o Ay
v ¥ darA T TR IV AT ACAT |
ave N gra ¥ 977 &Y A% 2, dfed
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gHTR 937 & a7 AT Aglg WK fggeamm
&7 corfr YT g AW FT 6F
deFfed dmar | Tugnmar g e
T Y A oY T 3 A A o
et w7 w7 @ Ag Y a0
Afieq Y wfw Ave @, o arex anfrn
Fg § o% fow &7 a9 ow e ¥
7Y 2 arafi Frar o war @ oifoad
e a #rf 7 q44 ' AT T WK
T & argT & SAifaac g # I5@
2, 33 &% 0 agi g @, 3«1 Ifaem
Fg1 A€ foa) ST & 1 SR W &
3Y AT TIF ATa™T FT FIST AT 2
T Gorra 1 &Y 781 afew ary Jmway
T {1 AZT T L FAT 89T FT 510
Fr a1 gAY A 7 qaU g § o
ST AT AR F A A s gerfE
q § Afm 7 N o9 ga 7 &Y
T AT Y g N FIAE, N IW
dTh "9 34T earA AEY @y & 1 A
Fifrr # a9g & AN AT arfed
afr & ag agl gy et § WR AW WY
L AT Y FAT FT 12T IBET AT
2 a8 @ o @ A1 9 fa ave< wifr
FTITIAR F AR T AT AR NF §
w1 gfrarw fomar svar 1 &fea a9
%1 qra ¢ 5 gaT g s A fear ar
w1 onfam afte O fegema &
fag xa@ 4% w9q # gfasrA
AT Praqr ¥ fogag doma & fad aree
aifm & awea N ™ -3 & fag
frd ws % FTAT &Y AT FT qAY
trfamngfeamm & faw
29 ¥ 9T TYQT AFH K W AwTT OF
faw & S71 TRAA § TR g JTAT §,
WE@EANR FA AT AT
EET AT TE 2 feag o oA &g e
fag FaNA N A A e A &
Wk gw ¥ w9 AEl 2 €A
¥ 1 fefwfre weatm f s xw &
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TR A FT TR § ; T & W &L
FOT FT T § W G § e F A
Fifr &1 waer gAAr gRar & fAg
B &Y g7 & WK 39 & 2w 7 B
€Y a5ar § 1 ¥ ¥ " A faait wy
w19 =T | fergee v canfar e
WX TF &) FAT TE F A wgwr g 6
%o T 5947 &Y W wfus 7z gro 47
qura Y 2 2 o qoma & Gohfaas &t
W HEA 1 W FIT AT AT 2 R Y
2T T A AT Y QAT W GAE FTAY
R ¥ Avgreq ¥ Naa Y geT
A

17 hrs,

# WOd T & qrY A o §g A
WEAT g | W A § fe oW ¥ s
AN 7R gy Qgaw &7 A9 T AW
& a= Y ¢ fRui ¥y N wwg
Qo a1 A ¥ qfr W
aefiX, wwE A WY q, IT% g
aeh”, qarfy # aefit M@ gfam &
oft €Y | 37 97w ¥ A P g ar
T FAO A g a1 | T AT A
o wrefugt # g & fag, feari
& iz § fog, Afeqzrd # o
¥ fog, R 0T Wy wH T Forge
& gax1x ¥ fag oF wAT T e
g & v0x q¥ £7F w7 By fem
a1 | } wuEn g fr oF £O0 & w04
«¥ §im o N T # g 3w 3
& ol & o ¥ ofgr wrf =y wae
st oy A T X Teaw fay #
oy aqy A Q1 1 97 D urs A
§7 8 foad art & & wx g g
wT gt Afred, garur onf
wAYTA ©F qATA F1 IFA A AT AV
Mo raT Aoy on v gw
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srdq 2 Y AR el v @ 2w
¥ qFA A T BRET LA | T
aE GATT WY, Qzow s Py
a Fardt g3, wgT AN gady g o
¥ U & FO7 T 9T qF frm
T AT FES qATH [7 T W q
w4 & fou oF 0T T wa Ew
o 81, gz dar i ¢ 1 ¥ Y wAW
#arggar Ao i aer A &
9Z¥ § WIT Y T €7 &AW 9
ad ®T fem T aq 1 enfar
7 AT qFAT Q1 | qa & awg f g
TIAT AW F3, T Y AT 7 7% §
TR AT & 79 oG & W Loftfra
oy AT A fr §7 7T < & qA
®Y §7 TAC & F T § M # wU+v
a1 wFm & 1 Afer d wawr agET
aigm § fv o0 f7 & aiw w7 o
g ) W wreHT WY 'ww qwar §
T nTn § fe g ¥ qgF §7 T4
€ TAAT q7 IAH ¥ W Y WA
arar Y feft wr w7 AwarT aft
qrfY auTH *T AETR ILAT & WX
fircar ar &< swror Y ok wid A g
& w= firtr | afwr gw gt a1 3%
dwr fawar wiar § feselt w1 faelt agar
awr g § ) faed fggmra o ot
T agy aw e« Y & afew gfaar &
A wgr a@ wgw agd # oo @A
T 7€ feeelt o} firaey g1t & 1 Fgrge
' & aff g9 & gAY a® (W
dfex FaTETaTT TEE qEi A £ W
3T FIWT A & 37T At
wrr §r At & grost e fenar g
fe e 3a¥% famg aot wrewt gats
*0X & 177 dmT ¥ 1 Afwr qw frndfy
a7q ¢ v w0 W fe qz AfY §
aem ¥ a1 waltw frave feewrf T 4
fe=pna & gv w1 & fiw $hfrae
ATET TG X TOE AT # AT QR agw
wfre o wrAm v R
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[aYo ot ferg)
17.06 hrs.
[MR. SPEAKER in the Chair]

¥ wrTer, wed wRA, a8
fewrar £ fr weA v €, ;g Fa w< ©
AT & 1w ¥ qovEr gAC AE A
# F1T ¥ g A} 7w g Avafag
& ed w1 feeelt 1 aga 7wl §, WL
e fafaeet arga wowar ¥ o sna
& i gy el ¥ A7 e ) AR OF
gart @ =T dar fan Stva € o A
grr  feam qwATA gRn, TEET A
1A AT NFY FAER
AT G § | v g & 77 A freelt
®Y TAAM g ¥ aww # 7@ T
7g 7 faedY &1 T 7 Y faeet F AT
®Y €Y GHAT § | T AT & QAT wrAT
g @ & qEwT A1 (R wwar
it FAfrae aawma fe aqar & o=
¥ fear &, ot fw ey Sy ordfr ;Y oy
VR | 37 & A a3 A ¥ TwE
1 1 oo Aag A7 TEa oW
wRT §7 F feselt Y a7F m qwan )
Mag Moz gn ey 1 qH
¢ fr N g Tgaw #r @R "=
A 7 o af) qId SEEr gw WA
#Y 7 Tt 7% | W T g A A
FRYT & W5 HAfAIT 7% farar
i #7IFF T STAY g ¥ IFiAT T
TR T AT

@ qit § fF qora F qEg oA
WY gnR e g v
@ WX agi T TR #7 OF g ahy
guT AT AR 3w § i 9w ww
oY e o 9 g € gard v Y Aoy
¥ 7g Wt A e AT T qIER
#Y forr 7R Y wrawrwar §, T WTA-
g v off ¥ 71 oW v I WX
A P Y angY ¥ a=rt

g wearem X A wgr WAt W
W ¥ & o fe @ o e W
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Y a0 § Ay wohw &Y @ ) a7
TR frredft AT ST AqE G Y &
AT o 3 ot & & qorcey § 9T
ardt 7 forer wwan € 1 Wy ot € 7
AT Jg TS g1 fF A1 72T+ -
T & fog faede & o o aoi §
7 Vgas A 39¥ frer §Y maz 388
N TEHNAT AT § W @ N v
g st a1 foror e § T geadx
my &, axt ardt 7 e S awar g o
Yo« faafra g faeh F a2 a®
gy 99 aqi &1 aud F@ § TR
faoreft 7Y €Y o aFhr 2, v @ar
& wa arat wr fasely @ & &
Tat & | fasteht ®1 wgawr dt ow s
F1 HEEFH FHAT AT § | AfFT wiT
2 3 T & fema wrAMT W
Tlm | fawsft t T @ 97 W
M T FF AT TwGdT § | G gATE
FT TIARWT 7N Fk Fei faa+r &
Sr oY @ agt faster adf & ey 0
w19 A 2 S% w2 oW e &
wer grm &, A @ faat v Wi
gt w1 ofY oo ¥ wwer s
it qi9d & fv oF mer fraey
AT T gNT ¥ FI FT §, IFWY
fawreft 27 & o #gf § 3% g A7
HqTAT §, T8 NN AG | W KT W}
ag femma 8 fosd v mT * o TP
5T wraRE & AfFT L gIT Fo ¥T
grasr T T A fer e & gzar
ot foordfr 3T o Nram ) =
feara ¥ www § 7Y wrar o wfew
w.q T § i ag e arar € fiv g
wré fror TR T TR AT AT TR
hfr Ed fr oom wwd & 1 T}
TF qTw W T i g wen fe
T & WRT THY WA, WK T Wl
a#f wrr § O ww oy Y g 8, e
tgrr w1 whw wredft fad wwr
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WATg FE &, 77 AL F W eyt
¥ faordfy & a3 a¥ Ohfud = =%
TRy & fod i 91 g fgara aman
T8 |

gft ag ¥ fawrdr w7 fegama
qSTTe F weE T, g arEw F wrana f,
@ 9= aren QAT & weee fawef
N sgaag 1 | g o Mg A
arer fedrare fash &g awft 8
g fad 83 arar frerare faadt
g v W 3x¥ & Y fewraw
s e &, 97 s fgseme
g worrTw fegedmrr @ AT faesht Y
feramie & 1 faoelt w7 oy & fa
a7 feen < & 1 fva & fag qrdY nfkw,
Y w3l & forg vy avfemy, rfarmr s
FZ TCATG SHIRT &Y Iy WT AF Ay
QAR & T 7Y AT AR AT TG
At TreaT 7 AT AT A et
Ugaw & g § ¥ TafAg oo yqa
¥ qrdY =7 7y a7 feey mF 3w & fomw
sy v ¥ fag duv Fooww
FANEF o ST g IS 31 9 @
ag w7l T 7 W § e ur fewe a7
I gaTt At F qgA a1 g § I9H
& ag nfr srpm ) ag Y wefrg T @
fe gm0 arfY s & forg YT g e
& fa” gl w i soga A g
aff fad@mr 1 7 &r& sry angm,
TroreqT arge, fees a0 g A
qT 7, qW ® g A, Ffes o
w1 fY I ®re fen o wrfed

? o g fw agt feosh & fodt
#wd dxmim g # Mg tleo
T & ® W o war @ § ) AfeR
gy ¥ u=xT fewsdt dord & fod &Y
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T % FAT @ & | W g
®1 Y FO¥ o 1 7 A g F
fasteft age am Xgrr # S qedt ¥
afen qaTa & qEiRTed ¥ %1 20
ar Y ¥OE T Af) om0 fuedy
EET IFA 3 FAT To &y difer
e | owfts g ¢ oy
a1 w7 & frry ot wiw & 1 & 9k
avdf ¥¥ 99 7w T A% §, Afww
faorely #1 DA% fag oFr 82 TF 1T
F7 g & 3% fog g@ feama smA
g fr 12 w0F w0 & m Qe
#Tr¥ §o T | WAL FAA 28 WY 77N
AL L R IR
TG P FUE Fo  HEY T OHWA |
w @ fgma gmr Al v
#€f ug ®rar shfealar s fgma §
FrEE PR aTfgma g T wo &
v Tigar § o fgrgema & goffa
i I AT TH ATT W7 KON
fe e 93 ¥UT 50 § g7 3¢ Y
To %7 fayr g AT AT TAHTH §T
qF A1 TR TFH A KT v | N2
7T 81 AT §TF AT T ¥ ATH
¥ we< gy fo AT §TT AN 4TH
9% % = gag 1 qfe & weT dETant
T | e g gAY AT AT e
q to AN X HEAA AT ¥ W
1Y Ay qaE qfw N AR—{T wTE
SEEE LS T R EE L AL IRTY
FOF Go WA 37 T A7 02 AP o
& ang Y Y wo X AN WY B
&%, a1 ey Ay g wxw oo ¥
gaT? T Az7iz Af AMA € rew
# opdt AT 7y femaf s g
% famrs, W fr st o Ao 8,
I TEAT | WX WY 77 AE § ¢
gov d uwen g fw wr wft TRm
W gkt 2og ¥ fawr w1 ¥ warg
w T oy weay ot @l
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[ﬂ o AT ﬁ!’i]
qrq grava § fw dorra & e ad
aun i AR g af e s
qxra 1 qfr N fasret w1 9 wgwar
§ 27 N AFQLIT IR F AT ¥
qra Y Tr g 1 37 ar gd I d
At ¥ FL qrat #r forar &, Ffea T
NIy F & 3Fqadaq 0T
1 dezd qqa Facw ®1 gEQ FII0AT
YAAT ¥ TFFT A IF I ¥ FAL To
%o AX FA Y oW Ty 7, AfFA
ITF FIT T AT T Y T4 %o AT
§! ¥ W =¥ a7 § ¢F FAT 799
&t QT | T A T 7T I ¥ FAL
%o ¥ FIA Y 17 Y TIT TAT FE
To @ T 1 & q v i Tw
AT F A & gAAH F AT R,
gk fag ¢ FAT 5o AL FAF gL AT
grar, oY ®y qgTA F fa7 oFfr ¢ 08
To JT I9Y F7IZ AH T | TE FTAX
§ grrt gra &Y AFF 37 7933 ¥ Rar
frqr f yama & €1 d9= it w= fg=h
Gt Sorra 1 fgear @m0 g ar ag
vt 3l w7 fr g& T F @ fay,
fesdt & @rq f@F ar go qro ¥ Ty
faq | 7g 3w AR & | T A w_A
fa FU W g GT. A6FT g
oF &1 g qgA &Y fenar fr ¢
Shri Tridib Kumar Chaudhurl
(Berhampore): The few Members
from West Bengal who have spoken
in the discussion on the Demands for
Grants of the Ministry of Irrigation
and Power have without axception re-
ferred to the Ganga Barrage. About
a month ago, we were all heartened to
hear from the Minister a sort of a
firm announcement that the Govern-
men! had decided to go on with the
Ganga Barrage project. But the hon.
Member from West Bengal who spoke
before the previous speaker, Shri S.
C. Samanta, seemed to have certain
doubts in his mind whether the

Government were at all rerious about
this project and how firm the de-
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cision was. He referred to one pas-
sage in the Report, which I need not
read over again, where an impression
is sought to be created that the project
has already Leen taken in hand and
construction work almost started.
But when we look at the T)emands for
Grants in page 69, we find that there
is a mention of the Ganga Barrage
project. There is a grant ot
Rs. 7,39,000 shown against this pro-
ject. Of course, it is a ridiculously
low, sum, for such a big project can-
not even be started with that sum.
But the cat would be out of the bag
it you just read one line where it is
said:
“for carrying out hydrological
and other investigations connected
with Ganga Barrage Project”.

That is the apprehension which Shri
S. C. Samanta expressed, that these
never ending investigations seem to be
still in view and there is no knowing
as yet when the project vould at all
be taken in hand.

So I would like to request the
hon. Minister to enlighten us as to the
exact status of the scheme,
whether they have decided that such a
scheme should be taken in hand and
whether they are going to implement
it, and if the decision is for imple-
mentation, when construction will

be taken in hand. These doubts
have been confirmed in the pub-
lic mind |because of a fact

which 1 cannot help mentioning
here. A team of Central Govern-
ment engineers recently visited the
project site which happens to be in
my home district, Murshidabad. Some
of them met the local Press, and
one of the officers who talked to the
Pressmen made a statement that there
is no knowing as yet—he was very
sceptical—whether the scheme would
at all be taken in hand; he made a
remark which was published in the
local papers there that thig is all
election stunt and nothing more than
that. I would not go so far as to
condemn it as an election stunt. But
there are certain things which intri-
gues me very much. Firstly, who is
to execute the scheme? Have the
Government taken any firm disision
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on that point? Here in the report (?f
the Ministry it has been said t_.hat it
is a project for the preservation of
the port of Calcutta. But when we
look to the Report of the Transport
and Communications Ministry, al-
though there are several pages de-
voted to conditions of Hooghly and
the precarious state of the Port of
Calcutta, there is no mention here of
the Ganga Barrage or any hopes held
out that the Ganga Barrage would
come to save the Port of Calcutta.

It seems up till now the position is
that some hydrological investigations
in connection with the project will be
carried on. That is the programme
for the present year, but if my infor-
mation is correct, everybody knows
that this is a large-scale project
which will take eight or ten years to
complete. Even to carry materials to
the two points on either side of the
river and to create the necessary
organjsation, will take at least twn
or three years. So, unless there is
a concrete project report in the hands
of Government, unless the Govern-
ment is determined that these things
should be immediately implemented
and unless they go ahead with all
speed, let them not hold out the hope
that ‘hey are going to save the Port
of Calcutta by the Ganga Barrage
Project alone. After eight or ten
years if you finish the project—1 do
not know whether it will be finished
in the next e gh' or ten years—even
if we move with all speed, after eight
or ten years we will only be able to
stop the increasing volume of water
through the Bhagirathi-Hooghly
Channel. It will take several years
‘before the whole thing can take effect
and the desired results can be achiev-
ed. That is why people are not going
10 be satisfied with mere hydrological
investigations. I put a straight ques-
tion to the hon., Minister as to who
would execute this project; whether
his Ministry had been entrusted with
this work, or whether the Transport
and Communications M nisiry would
undertake it? If it were his Minis-
try 1 would be very glad, because
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thcy have very experienced engineers
in their work cadre.

1 would aiso l'ke him to tel! us when
this project is going to be taken up?
‘"he Chief Minister of West Bengal
made a Statement to the Press the
other day that the Central Govern-
ment had informed him that all
arrangements had been made to take
the project work in hand. But may
I ask Government whether they have
a complete project report in their
hand and when they expect to start
this work. Mr, Samanta asked when
they were going to complete it. I am
asking a more important question as
to when they are going to take the
work in hand. The construction of
the eflux bunds has been done only
in connection with the railways. That
is not part of the barrage proper.
Here a completely misleading impres-
sion has been given. So, I would like
the hon. Minister to clear up that
misunderstanding. It has also been
mentioned that necessary provision
has been made in the Third Plan. So
far as the Third Plan is concerned
1 have ransacked the pages and have
not found any mention of Ganga Pro-
ject there; but maybe in the final
plan, as it emerges from the labouts
of the Planning Commission, some
provision may be made. But up till
now there is no ind'cation as to what
provisions have been made for this
project in the Third Plan.

Then I come to the condition of the
Calcut'a port itself, because this pro-
ject is for the preservation of the port
of Calcutta. I am a layman myself,
but very competent engineers and al!
cngineers whose works I have had
the opportunity to study have opined
‘hat merely increasing of head water
supply from the Ganga into the
Bhagirati-Hoogly will not improve
the condition of the port unless we
also undertake river dredging work
lower dow.» the Hoogly. Hoogly, as
is well known, is a tidal river, and
unfortunately there seems to be no
co-ord nation between the Transport
and Communications Ministry which
!oak, to the port side and the Irriga-
tion and Power Ministry which looks
to the river dredging side. Here I
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find that so far as the port authoritigs
under the Transport and Communi-
cations Ministry  are concerned
although very great concern has been
expressed in the report of that
Ministry, I mean of the Transport and
Communications Ministry, about the
condition of Hoogly lower down Cal-
cutta, they are going on as Shri s. C
Samanta has said, appointing experts
after experts. Mr. Hensen was the
last foreign expert. Then Mr.
Pasthuma was invited. Mr, Pasthuma
was entrusted with some further
investigations. Then I find that two
U.N. experts have been appointed
one Mr. P. Czewenowski and the other
Dr. D. M. Macdowell. One of them
would be advising on dredger prob-
lems and another on coastal engineer-
ing and hydraulics. But there is no
mention here as to the actual dredg-
ing methods to be employed or used
or tried there, and as yet Govern-
ment is not ready with any kind
of dredging method. Only a small
beginning has been made at the Falta
point. So it seems the Government
is carrying on a policy of dilly-dally-
ing and shilly-shallying which will
mean that the river Hoogly will be
choked up. Ags one great scientist
who was once a Member of this
House had said, we will be choked
in Calcutta by our own filth and by
the salinity of the river from the sea.

Th's is the only point I wanted to
make. If Government is really
serious about this project, then let
them appoint some kind of a high-
powered Board who could immediate-
ly be entrusted with the work of
seeing that the work is executed with
the utmost speed, so that the port
may be saved. And, as is well
known, if the Calcutta port cannot be
saved, then the completion of the
projects that we have in view under
the Third Plan, the great industrial
projects and other things will be
held up for another twelve to fifteen
years . There is no doubt about that.
So, it is not merely a concern for
Calcutta or a local problem for
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Bengal alone but it is an all-India
problem; and I would like the hon.
Minister to give a straight answer
to all these questions.

Shri Rami Reddy (Cuddapah):
Mr. Speaker, Sir, at the outset I
would like to pay my tribute to the
achievements of this Ministry during
the last 10 years since the Ministry
was constituted. The activities of this
Ministry during the last 10 years have
been increasing on account of the
several developmental activities that
have been undertaken by the Gov-
ernment. This Ministry has been dis-
charging its responsibility to the satis-
faction of one and all concerned.
This Ministry is a very important
Ministry because for ensuring self-
sufficiency in food and for stopping
the food imports costing about
hundreds of crores of rupees in
foreign exchange, irrigation has to
develop and in that respect this Minis-
trv has been doing very well

In regard to power which is an
important prerequisite for industrial
development, Government has em-
barked on a very ambitious program-
me of industrial development during
the Third Plan commencing from day
after tomorrow. Indusirial develop-
ment follows in the wake of power
development. Therefore, power
development, which is under the
charge of this Ministry, is one of the
most important factors that have to be
considered.

Coming to power, take the case of
the generating capacity, the instal-
led capacity in the country. By the
end of the Second Plan they wanted
to achieve a target of 69 million
kws. But there has been a shortfall,
as pointed out by Shri Igbal Singh,
of about 1:3 million kws. This is a
very regrettable feature. The reasons
may be shortage of foreign exchange
etc. But, whatever it may be the
shortfall is regrettable. Out of 35
million kws, that was expected to be
added up during the Second Plan, a
shortfall of 1'8 million kws iz a
regrettable feature. It works out to
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nearly 30 per cent of the expected
ach‘evement.

In regard to this, even the Prime
Minister, while speaking on the
President’s Address expressed that he
was not satisfied with the power
development in the country. This is
what he said:—

“I may mention with some diffe-
rence that there is one matter
which troubles me about our plan-
ing; and that is that our electric
power is not advancing far
enough. We are trying to do so.
No doubt, we are advancing, but
it is not fast enough to my
liking.”

So, during the Third Plan greater
stress has to be laid on power
development. While saying so, I
would like to mention that the power
consumption in our country lags far
behind what it is in other countries.
While it is 6804 kw. per capita in
Norway, 3475 in Sweden, 3833 in
U.S.A. and elsewhere, our per capita
consumption in the year 1957-58 was
only 23:97 kw. This would indicate
how far behind we are compared to
other countries.

On account of the ambitious prog-
ramme for industrial development, the
demand for power has also been
increas'ng in all the regions of the
country. Therefore, as I said before,
greater stress, should be laid on this
aspect.

In this connection, I would like to
pay my tribu‘e to the Planning Com-
mission who appear to have conceded
an enhancement in the allocation for
power from Rs. 975 crores to Rs. 1038
crores during the Third Plan, for
electric power generation.

After saying so, I will then directly
come to my State of Andhra Pradesh
which is very backward industrially.
This ‘S'ate is endowed with all the
matural resources for industrial deve-
lopment but it is lagging far behind.
The per capita consumption of elec-
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tricity in Andhra Pradesh was about
seven units at the beginning of the
Second Plan and it is expected o rise
to about 15 units at the end of the
Second Plan. At the beginning of the
Second Plan, the all India average
was 26 units and it is expected
to rise to 50 wunits at the end
of the Second Plan. Thus, the dif-
ference between per capita consump-
tion of electricity in Andhra Pradesh
and all India per capita consumption,
which was 19 at the beginning of the
Second Plan has increased to 35 at
the end of the Second Plan. 1Tt is
a regre‘table feature and it has to be
remedied.

Viewed from another aspect, from
the aspect of rural electrification, the
following picture emerges. There
are about 26,500 villages in that State
and only about 2,100 are expected to
have been electrified by the end of
the Second Plan; it works out to less
than eight per cent, while in a
neighbouring State about 9,800 villages
have been electr fied—46 per cent of
the villages in Madras State. Again,
the number of pumps for which elec-
tricity was given works out to 9,300
in Andhra Pradesh while it iz 100,000
in Madras State.

There is another point of view from
which it could be seen. The per
capita investment in industry works
out to Rs. 10-68 in Andhra Pradesh
while the corresponding figure for
Bombay is Rs. 46-10, for Bengal,
Rs. 65°39 and for Bihar, Rs, 26‘80.
The per capita income from industry
in Andhra Pradesh is Rs, 8 while the

all-Ind a figue is Rs. 20. The total
energy that is consumed in major
industry in Andhra Pradesh is 162

million kws while the figure for Bihar
is 1,110; for Bombay, 1,535, and for
Bengal, 1128 All these facts would
only indicate that the State is lag-
ging far behind in the development
of power.

This leads me on to the point whe-
ther there is power potential in the
Stat». The hydro-electric power
poten‘ial of Andhra Pradesh is said to
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(Shri Rami Reddi] .
be in the neighbourhood'of 3 million
kws., There are huge rivers: Goda-
vari, Krishna, Pennar and othft
major tributaries. But so far_ only
four per cent of that potential has
been exploited while 96 per cent .o‘!
the hydro-electric power potential
remains to be exploited in that State.
Though the load survey conducted by
the Central Water and Power Corp-
mission has disclosed that there will
be a demand of 468 mws of power
at the end of the Second Plan gnd
600 mws. by the end of the Third
Plan, there has been no headway
made in regard to this power develop-
ment. The survey actually discloses
that there w.!l be power shortage to
the extent of about 70 mega watts at
the end of the Sccond Plan. But we
find that the progress has been rather
poor, because even some of the pro-
jects which were included in the
Second Plan have not yet been started
There has been no progress at all in
regard to some of the projects due to
shortage of foreign exchange. There
is also another reason. The Nellore-
Tungabhadra Hydro--Thermal Scheme
was excluded from the core of the
P an. It has now been included in
‘he list of non-core Plan projects and
therefore no progress could be made
in regard to that project. With all
these thingsadded on to the already
ex's'ing power shortage of 70 mega
watts, the position in Andhra Pradesh
is rather serious.

This br'ngs me directly to the power
schemes in the State. The State
Government had proposed the taking
up of the Srisailam Project. This
hydro-electric scheme envisages the
power development at Srisailam and
Nagarjunasagar at a cist  of
Rs. 49.77 crores giving power
benefit to the extent of 430 mega
watts of installed capacity. It pro-
poses the installation of two power
stations one at Srisailam and the other
at Nagarjunasagar—three machines of
110 mega watts each at Srisailam and
two machines of 530 mega watts each
at Nagarjunasagar. This scheme is a

MARCH 30, 1961

for Gran!s 8348

very attractive scheme from the point
of view of cost. The total cost of the
scheme including the cost of trans-
mission is estimated to be about
Rs. 49 crores. The total cost of civil
works and power stations for the
present installed capacity of 430 mega
watts would be about Rs, 35°36 crores
which works out to only Rs. 822 per
kilo watt installed capacity which
itself is cheap. This compares very
favourably with the projects that are
elsewhere in the country where the
cost per kilowatt is estimated to be
roughly between Rs. 1500 to Rs. 2000.

From another point of viwe also,
Sir, this is an ideal project. It is
going to be one of the most remune-
rative projects in the country. The
gross revenue antic'pated even at a
very low rate of Rs. 150 per kilo watt
is Rs. 162 lakhs in the year 1965-66
when it js proposed to be put into
commission. It will further rise to
Rs. 518 lakhs in the sixth year of
operation. The percentage net return
works out to 8 per cent even in the
sixth year of operation.

Again, ths scheme is centrally
located in the State and it will be able
to cater to the needs of the people
at the mos' econcmical rates. Tt will
also be able to transmit power to
all the industrial centres in the State.
From all these aspects, Sir, this scheme
is a very ideal one. As I said, on
2. unt of ‘he impend ng huge shor-
i .ge of power and also on account of
the anticipated load during the Third
Plan, this project is a very vital and
urgent necessity and it has to be
sanctioned immediately.

There 1s another reason also why I
say that the project has to be sanction-
ed immediately. Th's project is linked
up with the Nagarjunasagar project.
It was originally expected that the
Nagarjunasagar p-djec. would be
completed by 1963-64. It will now be
completed by the end of the Third
?lan. Because this Srisailam project
is linked up with the Nagarjunasagar
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project, the foundations for th's pro-
ject have to be laid before that pro-
ject is completed. Hence there is
urgency for sanction being given to
the Srisailam project.

This inevitably leads me to the ob-
jections of Maharashtra and Mysore
Governmentg in regard to the utilisa-
tion of the waters of Krishna and
Goawari.

The Mysore and Maharashtra Gov-
ernments have raised objections.
They say that no new project, that is,
no project which ig not already com.
mitted, shall be sanctioned till the
dispute in regard to the allocation of
Krishnag and Godawari waters is fin-
ally seitled. They are seeking a revi-
sion of the terms of th¢ 1851 agree-
ment relating to the utilisation of
these two rivers. They want a revi-
sion on a de novo bas’s.

Let us examine their objections.
Let us see if the Srisailain project has
anything to do with the dispute. First
of all, I do not for a manment accept
that there is a disputc at all in regard
to this project, but for a moment,
assuming that there is a dispute, let
us see if this project has anything to
do with the disputej. Srisailam is
purely a power project. Water will
not be utilised either fur irrigation
or for industry or for ans other pur.
pose except for the priuuciion of
hydro power. Not a drop of water
will be consumed for ary purpose,
cven for the purpose of producing
power, Water is flowing in the
Krishna river, and the flows will be
used—as there is a big drep at Srisai-
lam power project site —for producing
power, Water will not in anyway be
spent for producing hydro power.
Power is only a by-product of the
flowg of water. There wculd not be
any loss of water and from this point
of view, the objections of ‘he two
Governments cannot be sustained.

But possibly, the only way cf loss
is evaporation. A reservoir with a
grosg capacity of 308 TMC and a line
capacity of 150 TMC will have to be
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constructed at Srisailam for conserv-
ing water for the production of power.
Enormous amounts of water flow in
the river. If these waters which flow
in abundance during the four months
of the monsoon are not conserved or
stored, they simply go waste to the
sea, The very princip!® of conserva-
tion of water is that there will be
incidental losses on account of evapo-
ration. Conservation or storage
means some inevitabl, losses through
evaporation. If we are not prepared
to lose a little amount of water on ac-
count of evaporation, we cannot think
of conserving and we will be losing
the whole lot of waier. Unless we
lose a little by evaporation, we cannot
gain by conservation. Instead of al-
lowing the waters to go waste to the
sea, we can conserve the waters and
use them for generatipg power.

Mr, Speaker: The hon. Member's

time i: up.

Shri Rami Reddy: Just one minute,
Sir. However, it may be regarded that
in the future, when all the projects
are developed on the river for utilis-
ing all the water in the river, the
question of allowing the water to go
to the sea does not arise and that
therefore there is no question ¢f any
water cvaporating, because the loss
through cvaporation on account of
conservation cannot be accounted for
towards the waters that would how-
ever have gone waste to the sca. In
such a case, this loss through eva-
poration will have to be considered.
The loss through  evaporation
is estimated to be about 83
TMC at Srisailam. [ am sure that in
such an event, the Andhra Pradesh
Government will have no hesitation
to count this loss of 83 TMC against
their allotted share of water in the
Krishna. So, from every point of view,
this project has to be sanctioned im-
mediately, as I said, for meeting the
imm nent power shortage and for
meeting the anticipated demand dur-
ing the third Plan perici.

Mr. Speaker: The hon. Member's
time is up.
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Shri RBami Reddy: I shall finish in
one minute, Sir. This brings me direc-
tly to the life and death problem
relating to my constituency, that is,
the Tungabhadra Dhigh lcvel canal
project. This project was originally
intended for serving the famine
needs of Rayalaseema including my
district, Cuddapah. This project was
there for the last 100 years, It was
expected to irrigate about t{wo lakh
acres of land in my district. Sir Ar.
thur Cotton pointed out 100 years
ago the importance of this project
and he investigated into it. It then
underwent several changes, and ulti-
mately the project wa: divided into
two phases. The first phase which
will not serve my constituency or my
district has been sanctioned. It was
said at that time that the second
phase of the Tungabandra high level
canal project was technically approv-
ed .and that it would be taken upim-
mediately after the completion of the
first Phase. The first phase was ori-
ginally proposed to be completed by
the end of 1963-64, but to a question
put here recently, lhe answer given
was that the allocation of funds for
this project had not yet been finally
decided.

There is a likelihood of this pro-
ject not being completed by 1963-64.
Consequently, the second phase of this
project is not likely to be taken up
by 1963-64, This project, as I said, has
to serve the often-famine affected
areas of Cuddapah District, in regard
to which even the Indian Famine
Commission of 1898 has said:

“In Cuddapah the rainfall for the
period from 1st April to 30th Sep-
tember was nearly one half less
than the normal rainfall. In the
the districts, the failure of the
south-west moncocn was  more
complete than in the famine year
cf 1876".

The Famine Enquiry Commission of
1945 alsc said that the Gandikota pro-
ject should be takea up immediately
to avoid famine in these scercity
areas.
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I would only appeal to the hen.
Minister to impresg on the State Gov-
ernment—I will also try my best—
that the first phase of this project
should be completed by the end of
1963-64 and the second phase includ-
ing the Pulivendla canal is sanctioned
for execution even during the third
Plan.

Shri Harish Chandra Mathur: I
just want to make a brief reference
to certain observations made by my
esteemed friend, the¢ Maharaja of
Bikaner while he spoke. I am in
agreement with most of the things he
said, But about the Rajasthan Canal,
he said that it shouid be taken over
by the Central Government for execu-
tion. I think in his obsession against
the Rajasthan Government, he just
made the unkindest cut against our
engineering staff. I wish the House to
know that Chambal project has been
one of the most efficiently executed
projects, completed in the most cru-
sading spirit. The engineers worked
round the clock night and day and
did extremely good work. The Chief
Engineer who completed the Cham-
bal project is now in charge of the
Rajasthan Canal. Shri Kunwarsain,
a better engineer than whom it |is
difficult to find in the country, is in
overall charge of this. My friend, the
Minister of Irrigation and Power is
the Chairman of the committee for
direction with the two Chief Minis-
ters. I just wanted to clarify the posi-
tion, because it creates a very wrong
impression against the engine r; who
had done such excellent work and
set up a record.

Mr. Speaker: There are 21 selected
cutmotions in respect of this Minis-
try. They may be moved subject to
their being otherwise in order. The
list indicating the selected cuf mo-
tions will be put on the notice board,
for the information of hon. Members.

Failure in the implementation of the
original scheme of DVC
Shri Aurobindo Ghosal: I beg to
move:
“That the demand under the head

Ministry of Irrigation and Power
be reduced by Rs. 100.” (699).
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Failure to control floods by D.V.C.
scheme

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the head
Ministry of Irrigation and Power
be reduced by Rs. 100.” (700)

Expenditures incurred on the Damo-
dar Valley Corporation Scheme

Shri Aurobindo Ghosal: I beg to
move:

“That the demand wunder the
head Ministry of Irrigation and
Power be reduced by Rs. 100.” (701)

Need to excavate and dredge the
lower Damodar river beyond the
Durgapur barrage

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the head
Ministry of Irrigation and Power
be reduced by Rs. 100.” (702).

Need to maintain the nawvigability of
the lower Damodar river

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the head
Ministry of Irrigation and Power
be reduced by Rs. 100. (703).

Need to retain water for irrigation
purposes in the lower Damodar
river

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”
(704)

Need for reducing the high rate of
water taxr supplied by the Damodar
Valley Corporation

Shri Aurobindo Ghosal: 1 beg to
move:

“That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs, 100.” (705)

14(Ai) LS—8.
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Need for supplying Damodar Valley
Corporation power to the rural
areas at a low rate

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the head
Ministry of Irrigation and Power
be reduced by Rs, 100.” (706)

Need for supplying Damodar Valley
Corporation power to the small in.
dustries of Howrah and Hoogly

Shri Aurobindo Ghosal: 1 beg to
move:

“That the demand under the head
Ministry of Irrigation and Power
be reduced by Rs. 100.” (707)

Nced for rural electrification of How-.
rah and Hoogly districts with D.V.C.
power

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”
(708)

Need for opening Durgapur.Calcutta
canal

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Ministry of Irrigation and

Power be reduced by Rs. 100.”
(709)

Need for withdrawing the decision of
shifting the Head Office of the

Demodar Valley Corporation from
Calcutta

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100"
(980)
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Need for aid from the Centre for im.
plementing the decisions of the Flood
Enquiry Committee for West Ben.
gal in the matter of effecting flood
control measures

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.” (931)

Need for implementing the prelim?.
nary recommendations of the Inland
Water Transport Committee regard.
ing West Bengal

Shri Aurobindo Ghosal: 1 beg to
move:

“That the Demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”
(932)

Need for proper direction to the State
Flood Control Boards by the Centre

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Ministry of Irrigation and
Power be reduced by Rs, 100.” (933)

Need to expedite the preparation of
integrated plansg for flood control
of inter.State rivers

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”
(934)

Need for activising the River Com-
missions before the rainy heason.

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100."
(935)
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Need to stop setting up of irregular
embankments

Shri Aurobindo Ghosal: 1 beg to
move:

“That the Demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”
(955)

Failure in the matter of food-con-
trol in the various States

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Multipurpose River Schemes
be reduced by Rs. 100.” (837)

Neced for immediate implementation
of the multi-purpose river schemes

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Multipurpose River Schemes
be reduced by Rs, 100.” (838)

High price paid for Indus Water
Treaty

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Miscellaneous Departments
and other Expenditure under the
Ministry of Irrigation and Power
be reduced by Rs. 100.” (1186)

Mr. Speaker: These Cut motions are
now before the House. 6
hours have been allotted
for this  Ministry. We started
at about 3:18. Some time has been
taken in the earlier one, Therefore, I
propose continuing this till 6-18 and
thereafter start the half-an-hour
discussion. Shri Hathi may go on till
6:15 and continue day after tomor-
row, if necessary.

Shri Basappa (Tiptur): I expect
the hon. Deputy Minister to reply to
certain points raised here. So, before
he is called, I may have say.
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Mr. Speaker: The senior Minister
will reply day after tomorrow. What-
ever is said after Shri Hathi speaks
will be answered by the senior Minis-
ter.

Shri Braj Raj Singh: May I make
a submission for your consideration?
You have made a reference to it this
morning and there hag been some
reference in the Press also about our
sitting after 6. We do not have quo-
rum, there are very few Members,
etc. I want to make a suggestion to
you, since we have got very little
business after the budget discussions
are over. It is expected that these
discussions may be continued even
after the scheduled time. It m~ay not
be considered proper to sit after 6
for this business. We might, with
the consent of the Government,
extend the period of the session
by some days. In that case, we
could also discuss some of the No-Day
yet-Named Motions and one or two
more days could be alloted even for
the budget discussion.

Mr, Speaker: Shri Braj Raj Singh
has sent me a letter in this connec-
tion. Of course, I will pass it on to
the Government to let us have their
reaction. But the half an hour dis-
cussion will always be after the nor-
mal] work. Therefore, they will have
to sit after 6 O’Clock. Today, because
we have taken 15 minutes more for
the other demand. I would like that
also to be added here, in which case
we will have to sit longer still,

Some Hon Members: No, no.

Mr. Speaker: If the House is not
willing to sit later. Shri Hathi might
Ro on till 8 O'Clock and might conti-
nue the day after tomorow. I will
take the half an hour discussion
exactly at 6 O'Clock,

The Deputy Minister of Irrigation
and Power (Shri Hathl): I am thank-
ful to the hon. Memberg of this House
who were kind enough to give compli-
ments ‘o the Ministry of Irrigation
and Power for the work it has been
doing. I am spccially grateful to the
hon. Member, the Maharaja of Bika-
ner, for paying tribute to the engi-
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neers who have done a very good job
at Bhakra. It only shows that the
huge projects which we have under-
taken and which are progressing very
satisfactorily could be a matter of
pride if hon, Members visit those pro-
jects and see the work that is being
carried on there. It is not only the
hon. Member from Bikaner that has
appreciate the work; a number of
hon. Members, who have gone to
Bhakra, DVC, Chambal and other pro-
jects, they have appreciated the work
of our engineers, Some other hon.
Members referred to the splendid
work done at the Chambel project.
To them also 1 am deeply grateful.
Some other suggestions also were
made and the Ministry will pay the
greatest regard to the constructive
suggestions made by the hon. Mem-
bers.

Certain doubts wert expressed by
hon, Members from West Bengal
about the Farakka Barrage. The time
at my disposal today is very short,
but still, in order to sa'isfy or to
dispel any sort of doubt which they
may sustain or might have, I may say
that the Farakka Barrage is being
taken up, that decision has been taken
by the Government, Government have
announced it here in Parliament and
that work for construction will go
ahcad without any delay. Regarding
the query ag to what part of the pro-
ject will be taken up, I may say that
all the three parts, namely, the
barrage, the feeder and the canal will
be taken up. So far as the machinery
for the execution of the project is
concerned, as the House knows, this
is a subject of the Transport Minis.
try, but as was suggested by Shri
Chaudhuri, in this House that the
Ministry of Irrigation and Power have
got the engineers who can handle f{t,
we have decided, in consultation with
the Ministry of Tranrport and the
Government of West Bengal, to set up
s control board on the pattern of the
Chambal Control Board, where the
representativex from West Bengal
Government, Transport Minis‘ry, Ralil-
way Ministry, Ministry of Irrigation
and Power and the Finance Ministry
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will all be represented. and that work
will go ahead without any delay.
I think this should satisfy the hon,
Members from West Bangal.

18 hrs,

The other question that was raised
was—in fact, 8 number of questions
were raised. It is but natural that
the House feels that we should make
progress and greater progress so far
as irrigation and power are concerned.
It cannot be denied. There cannot be
two opinions about the fact that pow-
er is the key to the development and
progress of our country. As the hon.
Prime Minister had once said here in
this House, namely, that progress
means panchayat plus power, power
18 an important element. We have to
try our best within of course, the
resources available to generate more
and more power so that the country

can take large strides in develop-
ment.

As the House knows, we have made
progress but we are not satisfied with
the progress that we have made inas-
much as the demand is increasing day
by day, It is a good sign that the
demand is Increasing, but if we look
to the statistics, we can say with pride
that the country has made progress.
It is g different matter that the pro-
gress may not be sufficient to meet
the demands or to satisfy us. Our
ambitions are great. They should be
great and we should try to generate
more power. But if you look at the
figures, you will gee that the power
generated in 1950-51 was 2°3 million
kilowatts; in 1955-56 it went up to
3:42 million kilowatts; in 1960-61 it
was 5:7 million kilowatts and in the
Third Plan we have tentatively pro-
posed to raise it to 13 million kilo-
watts, that is, as against 2 million
kilowatts generated in 1951 we shall
be generating 184 million kilowatts,
That is nearly six times the power
generated during the past 100 years,

namely, from 1850 to 1950. In the 15

°Half An Hour DlScussxon
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years from 1950 we shall generate six
times that. The House knows that we
have got ample water resources at
our disposal for about 40 million kilo-
watts of power to be generated.

Mr, Speaker: He may continue day
after tomorrow,

18.02 hrs.

*SEED MULTIPLICATION COR-
PORATION

Mr, Speaker: The House will now
take up the Half-an-hour discussion.
Shri Inder J. Malhotra.

Shri Inder J. Malhotra (Jammu and
Kashmir): Mr. Speaker, Sir, in answer
to Unstarred Question No. 1397 ans-
wered on the 9th March, 1961 the hon.
Minister had stated that the details of
the scheme for the establishment of a
Sced Multiplication Corporation were
being worked out,

In the field of agriculture, I am sure,
everyone of us recognises that the
programme of multiplication of app-
roved seeds and their distribution is a
very important one. It is ag import-
ant as the distribution of fertilisers
and making available to the farmer
irrigation water in ample quantity.

A committee no less in importance
than the Indo-U.S. Team of the Ford
Foundation, named as the “Agricul-
tural Production Team,” which sub-
mitted its report in April, 1959, em-
phasised this aspect also. This team
pointed out—

“The use of highest yielding
adapted crop varieties by the
cultivators is one of the most eco-
nomical means of increasing agri-
cultural production. Seed is a
basic crop production cost, and is
a cost present whether cultivators
use good or poor seed. It is thus
vi‘al that only the best seed be
used.”





